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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 13/2025

IN THE MATTER OF:

RADHESHYAM ...APPLICANTS
VERSUS

MOEF&CC & ORS. ...RESPONDENTS

REPLY ON BEHALF OF THE MEMBER SECRETARY, SEAC, UTTAR
PRADESH ALONGWITH SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH

That the answering Respondent deny each and every statement, contention,
submission, allegation, and/or averment made by the Appellant in the
complaint, which is contrary to or inconsistent with the present reply or the
records of the case. It is categorically stated that all such statements,
submissions, or averments made by the Appellant that are inconsistent with
what is submitted in this reply are denied in totality, except those which are
specifically and expressly admitted hereinafter. Furthermore, it is submitted
that any omission to deny any of the averments made by the Appellant
should not be construed as an admission on the part of the answering
Respondents, and no adverse inference should be drawn from such

0missions. That the averments made in this reply is same as the reply of seiaa as
the answering respondent is the appraisal committee of seiaa.

1. The Hon’ble National Green Tribunal has passed an Order dated 22.01.2025
in the matter of Original Application No. 13/2025 Radheyshyam Versus
MoEF & CC & Ors. The Executive part of the order is as follows-

“...1.In this original application, applicant has challenged the District
Survey Report (DSR) dated 05.06.2024 in respect of district Jalaun.
He has also challenged the advertisement dated 16.11.2024 issued by


That the averments made in this reply is same as the reply of seiaa as

the answering respondent is the appraisal committee of seiaa.
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the Respondent No. 3 for auctioning the sand mining area and the
Memorandum dated 27.12.2024 issued by the Respondent No. 6.

2..Submission of learned counsel for the applicant is that before
preparation of the DSR for district Jalaun in 2024, no replenishment
study has been done. He has further submitted that in Annexure — 5 of
the DSR, which is a final list of potential mining lease (existing and
proposed) in respect of Simirya, Tehsil Orai, Betwa, the existing lease
866/144 is in the midstream of the river and the said area has been
included in the impugned auction notice also. Referring to the satellite
image (Annexure — 8) page 313, he has submitted that the area
marked as green is in the midstream. He has further submitted that the
district Jalaun shares the boundary with district Hamirpur, therefore,
in terms of clause 9.3 of Enforcement and Monitoring Guidelines for
Sand Mining, 2020 (EMGSM,2020) the input from district Hamirpur
was required to be taken for the preparation of DSR, which has not
been taken.

PRELIMINARY SUBMISSIONS

1. That the Ministry of Environment and Forest, Govt. of India through
its notification dated 14/09/2006 (as amended) has made it mandatory
to obtain Prior Environmental Clearance prior to establishment or
expansion of any such project or activity which is listed in the schedule
of notification.

2. That the Environmental clearance shall be required for:

a) All new projects or activities listed in the Schedule to this
notification.

b) Expansion and modernization of existing projects or activities
listed in the Schedule to this notification with addition of capacity
beyond the limits specified for the concerned sector, that is,
projects or activities which cross the threshold limits given in the
Schedule, after expansion or modernization;

c) Any change in product-mix in an existing manufacturing unit
included in Schedule beyond the specified range.
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d) Objective of this process is to impose certain restrictions and
prohibitions on new projects or activities, or on the expansion or
modernization of existing projects or activities based on their
potential environmental impacts.

That the environmental clearance shall be taken from Central
Government in the Ministry of Environment and Forests for matters
falling under Category ‘A’ in the Schedule and at State level, the State
Environment Impact Assessment Authority (SEIAA) for matters falling
under Category ‘B’ in the said Schedule, before any construction work,
or preparation of land by the project management except for securing
the land, is started on the project or activity. The State Environment
Impact Assessment Authority (SEIAA) shall base its decision on the
recommendations of a State level Expert Appraisal Committee
(SEAC).

That the SEIAA and SEAC, Uttar Pradesh have been constituted by
Ministry of Environment and Forest & CC, Govt. of India vide
notification bearing no. S.O 3338(E) dt. 16.10.2017 and subsequently
reconstituted through notification bearing no. S.O. 2276(E) dated
11/06/2021

That the Directorate of Environment, Govt. of U.P. has been declared
to function as Secretariat to these statutory bodies i.e. SEIAA and
SEAC by State Government.

That all such project proposals received to the SEIAA, UP for Prior
Environmental Clearance are dealt according to the EIA Notification,
2006 (as amended).

That it is submitted that EIA notification, 2006 (as amended) did not
incorporate provision for approval of DSR by SEIAA.

That as per para 4.1.1(a) of Enforcement and Monitoring Guidelines
for sand mining 2020:- “DSR for sand mining shall be prepared before
auction/e-auction/grant of mining lease/Lol by Mining department”.

That it becomes necessary to mention here that Mining lease in the
District are granted by District Administration, for which prior
environmental clearance is a prerequisite in cases where grant of new
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leases or renewal of leases have been undertaken after 14/09/2006, i.e.
date of issuance is EIA notification, 2006.

Thefore, a clarification was sought from MoEFCC, Gol vide letter
dated 16.11.2023 in this regard. Copy of Concerned letter dated
16.11.2023 is being filed herewith and marked as Annexure no.01.

That the MoEFCC, Gol has clarified vide letter dated 04.12.2023 and
mentioned that:-

“2. The matter has been examined in the Ministry. In this context,
it is informed that, as per Ministry’s notification dated
25/07/2018, the DSR is prepared by the District Authorities and it
should be in sync with Sustainable Sand Management Guidelines
2016 & enforcement and Monitoring Guidelines for sand mining
2020.
3. Further, the Hon’ble NGT vide its order dated 29/09/2022 in
OA No. 34 of 2022 titled Subhash Bhai Ishwar Bhai Parmar Vs.
State of Gujarat & Ors. observed that they would like to follow
the principle laid doen by the Hon’ble Supreme Court in order
dated 10/11/2021 in Civil Appeal Nos. 3661-3662 of 2020 titled
State of Bihar V/s Pawan Kumar. The above referred order of
Hon’ble SC mandates submission of DSR to State Expert
Appraisal Committee (SEAC) for examination and evaluation and
State Environment Impact Assessment Authority (SEIAA) for
approval.”

Copy of Concerned MoEFCC, Gol letter dated 04.12.2023 is being

filed herewith and marked as Annexure no.02.

That further, a Joint Meeting of State Environment Impact Assessment
Authority (SEIAA) & State Expert Appraisal Committees (SEAC-1 &
SEAC-2) was held on 02.02.2024. Wherein, “the SEIAA and SEAC
jointly discussed the matter and formulated detailed Standard
Operating Procedure (SOP) regarding preparation and modification of
DSR. Copy of Concerned Minutes of Meeting dated 02.02.2024 is
being filed herewith and marked as Annexure no.03.

That the DSR of District Hamirpur was considered in Joint Meeting of
State Expert Appraisal Committee (SEAC-1 & 2) on 10.10.2024
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wherein Joint committee discussed the matter and recommended to
approve the DSR. Concerned copy of Minutes of Joint Meeting State
Expert Appraisal Committee (SEAC-1 & 2) dated 10.10.2024 is being
filed herewith and marked as Annexure no.04.

That subsequently, the DSR was considered in 849th SEIAA Meeting,
dated 25.10.2024 wherein, SEIAA agreed with the recommendations of
the SEAC to approve the DSR of District Hamirpur.

That further, MS, SEIAA, vide letter no. 733/Parya./Samanya/2023
dated 08.11.2024 sent a letter to Director, Directorate of Geology and
Mining, UP regarding the approval of DSR of District Hamirpur.
Concerned copy of letter dated 08.11.2024 is being filed herewith and
marked as Annexure no.05.

That the DSR of District Jalaun was considered in Joint Meeting of
State Expert Appraisal Committee (SEAC-1 & 2) on 04.04.2024
wherein Joint committee discussed the matter and recommended to
approve the DSR. Concerned copy of Minutes of Joint Meeting State
Expert Appraisal Committee (SEAC-1 & 2) dated 04.04.2024 is being
filed herewith and marked as Annexure no.06.

That after that the DSR was considered in 811th SEIAA Meeting,
dated 02.5.2024 wherein, SEIAA agreed with the recommendations of
the SEAC to approve the DSR of District Jalaun.

That further, MS, SEIAA, vide letter no. 136/Parya./DSR/Jalaun/2024
dated 28-5-2024 sent a letter to Director, Directorate of Geology and
Mining, UP regarding the approval of DSR of District Jalaun.
Concerned copy of letter dated 28-5-2024 is being filed herewith and
marked as Annexure no.07.

That it is pertinent to mention here that SEIAA and SEAC are
constituted under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986. SEIAA is a three-member body having one
chairperson, one member and one member secretary. In the State of
Uttar Pradesh there are two appraisal committees (SEAC-1 & SEAC-2)
each comprising of 01 chairman, 01 member secretary and 05
members. The member secretaries of SEIAA and SEAC are
government functionaries and holding the position in ex-officio
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manner. Chairman and members of SEIAA/SEAC are either retired
government officials or serving /retired academicians/ scientists. They
are only for part-time and paid only sitting fees for the meetings in
which they participate. None of them is a legal person as per
qualifications prescribed for them. SEIAA doesn’t have an
independent office or any resources to conduct any study or field
Inspections.

That sand mining guidelines were issued by MoEF&CC, Gol.

That it becomes necessary to mention here that the responsibility for
conducting mineral prospecting, identifying mining areas, assessing the
quantity of mineral available for mining, determining royalty, and
overseeing auction of mining blocks (leases) lies with the Directorate
of Mines and Geology, Department of Geology and Mines, Govt of
Uttar Pradesh, and the respective District Administrations.
SEIAA/SEAC does not have any role in policy-making, formulation of
Mines and Mineral Rules, assessing the quantity available, determining
the quality of mineral for putting it to various uses and determination
of royalty, or auction of mining leases.

That it is pertinent to mention here that District level officers of
irrigation department are also members of this committee. Irrigation
department is entrusted with the responsibility of ensuring that various
water bodies including rivers are desilted as per laid down procedures
to ensure uninterrupted water flow.

That it is pertinent to mention here that SEIAA was entrusted with the
responsibility to approve District Survey Reports vide Hon’ble
Supreme Court Court’s order dated 10.11.2021 in CA No. 3661-3662 f
2020 titled State of Bihar v/s Pawan Kumar and MoEF&CC’s O.M.
dated 4-Dec-2023.

That it is humbly submitted that SEIAA has neither the resources nor
the technical expertise to asses and verify the quantity of minerals. It
has to depend on the Directorate of Mines and Geology, Uttar Pradesh,
for technical expertise regarding minerals and on UPPCB/District
Administration for field verification and factual reports. The
Directorate of Mines and Geology has experts in Geology, Geophysics,
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Mining, Drilling, and Chemistry related to minerals working for them
and on their payroll.

That it is pertinent to mention here that in consultation with officers
and experts of Directorate of Mines and Geology, SEIAA/ SEAC
prepared an SOP for the submission/ approval of DSRs. It was clearly
stated that the Sustainable Sand Mining Management Guidelines
(SSMG) 2016, Enforcement and Monitoring Guidelines for Sand
Mining (EMGSM) 2020, or MoEF&CC notifications must be strictly
followed while preparing the DSRs. The SOP was solely to enhance
procedural efficiency and does not override the provisions outlined in
the Sustainable Sand Mining Management Guidelines (SSMG) 2016,
Enforcement and Monitoring Guidelines for Sand Mining (EMGSM)
2020, or MoEF&CC notifications.

That as per the SOP, DSRs were to be prepared by the district
authorities and vetted by the Directorate of Mines and Geology before
submission to SEIAA/SEAC for appraisal.

That the DSRs were submitted by District Administration and prepared
by the sub- committee having senior officers belonging to various line
departments posted in the respective district.

That the Directorate of Mines and Geology certified that the DSRs
were prepared as per the provisions of the Sustainable Sand Mining
Management Guidelines 2020, MoEF&CC notifications dated 15-01-
2016 and 25-07-2018, and the Enforcement and Monitoring Guidelines
for Sand Mining 2020.

That since the DSR (having the quantities, location, area of mines etc)
were prepared and attested by the District Administration and DGM,
there was no reason to doubt the submission of senior officials having
full knowledge about the technical and legal aspects of DSR.

That SEIAA/SEAC understands that Replenishment Studies are an
essential requirement for preparing DSRs in sand mining projects.
SEIAA was approving DSRs on the submissions made by District
Administration and the Directorate of Mines and Geology on DSR in
the interest of State. SEIAA always put a condition in the approval
letter of DSR that “Replenishment study on the basis of which the
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mineral availability is assessed should be uploaded on websites of
District and Mining Department Uttar Pradesh and submitted to
SEIAA .......” This was done to ensure transparency.

It is pertinent to mention here that at the time of issuing the
Environmental Clearance (EC), SEIAA imposes the condition that
“The quantity mentioned in Lol or quantity mentioned in
replenishment study, whichever is less, would be maximum quantity
which project proponent may extract. It will be ensured by District
Administration and Geology and Mining Department. Directorate of
Geology and Mining will ensure conduct of replenishment study from
reputed institution for subsequent years in compliance of Hon’ble NGT
orders.”

“Project Proponent and District Mining Olfficer shall ensure that if
mineable quantity mentioned in LOI is amended as per replenishment
study, a report verified by DM and DGM shall be submitted to SEIAA
and suitable amendment if needed, shall be done in EC. If after
replenishment study, mineable quantity assessed is more than the
guantity mentioned in EC then mining shall be restricted to the one
mentioned in EC and if mineable quantity assessed is less than the
quantity mentioned in EC then mining will be restricted to quantity
assessed in replenishment study till EC is amended. Under no
circumstances mining shall be more than the quantity mentioned in EC
or assessed as per replenishment study.”

District-Magistrate, Hamirpur has made available District Survey
Report along with the replenishment study report to the Member
Secretary, SEAC vide its office letter no. 1838/khanij-mmc-30 vidhi
(2024-25) dated: 11-03-2025. Concerned copy of letter dated 11-03-
2025 is being filed herewith and marked as Annexure no.08.

District-Magistrate, Jalaun has made available District Survey Report
along with the replenishment study report to the Member Secretary,
SEAC vide its office letter no. 2350/khanij-mmc-30 dated: 12-03-2025.

10
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Concerned copy of letter dated 12-03-2025 is being filed herewith and
marked as Annexure no.09.

34. That the annexures filed herewith substantiate the claims and
demonstrate the stepwise adherence to procedural norms, ensuring that
the principles of transparency, accountability, and efficiency are upheld
in the discharge of statutory functions by SEAC .. Furthermore, the
main grievance of the applicant—that the DSR was prepared without
the requisite Replenishment Study—has been satisfactorily resolved
through this reply. In light of the clarifications provided herein, this
present OA can be disposed of.

Through

G

PRIYANKA SWAMI

ADVOCATE

STANDING COUNSEL FOR SEIAA AND SEAC
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com

Date: 26.03.2025
Place: New Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 13/2025

Radheyshyam ...Applicant

Versus

MoEF & CC & Ors. ...Respondents

AFFIDAVIT

Affidavit of Sh. ANURAG KUMAR YADAV, aged about 48 vears s/o sh.
B.N_.SLNQH, presently posted as Deputy Director, DIRECTORATE OF

ENVIRONMENT, UP, having an office at_E - 12/1, NOIDA, Uttar Pradesh.
Presently at New Delhl

1. That I am posted as stated above and well conversant with the facts of the present

case and as such competent to swear this affidavit on behalf of Member Secretary, seac

UP, before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon my

nstructions.

3. That the contents of the accompanying reply are true and correct and the

12
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DEPONENT

Verified on solemn affirmation at New Delhi on this £ w& 2025,

that the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed
therefrom.

x>

DEPONENT




475 ANNEXURE-1

e 656 /fufee afid Ho-6463 /2021 famien: 16 Taww, 2023
¥ District Survey Report (DSR) & SHIEA & w3 |
LLLel

U wafE, @ U4 weary oReds S ARG TR @ AfREE 602276
e 11-06-2021 G U WY yafaRvr waie aifees Wi, Sowo U W wRY
fadres wifen WA, Sowo (1 9 2) &1 wew sy war &1 wafeRv, @9 gd warg aReds
Aoy W wor w fefn fosmdovo  sRREW 2006 (G W)
wHogotowio / Qodosgovote @ FR-IRE X fewr wdew RAE  (osm) @
it / agAre 5 o @ v wifar @

2- wateww, @ vd weg oRed wEe wva wer 8 P goardoto s
W&~ 5.0. 141(6) @ 15 ad, 2016 3 foren wdwwr R @ waw # Py s
o T &

“The District Survey Report shall be prepared for each minor mineral in the district
separately and its draft shall be placed in the public domain by keeping its copy in Collectorate and

posting it on district’s website for twenty one days. The comments received shall be considered
and If found fit, shall be incorporated in the final Report to be finalised within six months by the

DEIAA* Jooiary & f& adwm A Soardovovo sk # =8 8

Original Application No. 403/2022 (I.A. No.133/2022) Daljeet Singh Applicant Versus State
of Uttar Pradesh & Ors. ¥ #10 Urowfodlo 7§ R g1 Reid 30-05-2022 (Wer) sy
e foran T R e o e & -

“8. In the meanwhile no lease shall be gramed and also no mining shall be commenced in any of the

mining sites in District Saharanpur, Uttar Pradesh before completion of replenishment study,
updation of DSR and grant of environmemal clearance/CTE/CTO on the basis thereof Iin
accordance with SSMG, 2016 and EMGSM, 2020."

3- T @ o9 ¥ g o & om0 Teem e, 78 Rl g fale e
No 36613662 of 2022, The State of Bihar and others Vs. Pswan Kumar and Others & Ors. #
District Survey Report (DSR) & W # 15 10-11-2021 & Rer ®e & waw & Fwaq
gy oiiver fsan 8-

The directions issued by the Tribunal vide judgment and order dated 14th October 2020, are
substituted as follows:

(i) The exercise of preparation of DSR for the purpose of mining In the State of Bihar in all the
districts shall be undertaken afresh. The draft DSRs shall be prepared by the sub-divisional

14
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committees consisting of the Sub-Divisional Magistrate, Officers from Irrigation Department, State
Pollution Control Board or Comminee, Forest Department, Geological or mining officer. The same

shall be prepared by undertaking site visits and also by using modern technology. The said draft
DSRs shall be prepared within a period of 3 6 weeks from the date of this order. Afier the drafi
DSRs are prepared, the District Magistrate of the concemed District shall forward the same for
examination and evaluation by the SEAC. The same shall be examined by the SEAC within a period
of 6 weeks and its report shall be forwarded to the SEIAA within the aforesaid period of 6 weeks
from the receipt of it. The SEIAA will thereafier consider the grant of approval to such DSRs within
a period of 6 weeks from the receipt thereon;

(i) Needless to state that while preparing DSRs and the appraisal thereof by SEAC and SEIAA, it
should be ensured that a strict adherence to the procedure and paramelers laid down in the policy
of January 2020 should be followed:

4~ yuteve, 9 U wary gRads s W wen 9 R gr fefa Re-fde
"Enfommim and Monitoring Guidelines for Sand Mining® 2020 @ URT 4.1.1 (a) ¥ FFraq

“District Survey Report for sand mining sholl be prepared before the auction/e-auction/grant of
the mining lease/Letter of Intent (Lol) by Mining department or department dealing the mining
activity in respective states.”

5~  ITE § W & B “Enforcement and Monitoring Guidelines for Sand Mining” 2020 &
wferl & sEr Rien wdew Roé (osr) @ R g R A om, ove See
I G e wR @ waw F goangovo afvgE ¥ #E wReE T #R @ aRw 9@
W0 YR /0 THoSHoN0 B Aw @ gfe wew @) Rufy s & @ R

a yem ¢ 5 fren wdwwr R (osk) @ v gR1 @ &R @ SRef,
gfie v @1 T W Y A0 Feaad ey, 7 Reeh g AR ®e @ @l § ol
e e 10-11-2021 74 vafaw, o7 @ ooy oReds e, AR weR gw Prfa
goardovo aiftrgeT, 2008 @ Wikwl @t gfema vew gy fren wdwwr RO (ose) @
IR & Ve WR @ Wy | AR WTH I B FE B

iy,
HeAv—Julr |

Jrev—

e,/ wewR-afie
vaiw /e anfle wHo-6463 /2021, wRfRAiE
il Prefafen @ qoml v s sl &g ifta @)
1. 3N T Wfve, vafee, @9 vd weary uRads SHT-7, SN0 T, S |
2. e, o va wfed Pree, Sow dws

ias e v

15
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477 ANNEXURE-2

IA-L-11011/13 /2021-1A-1I(M)

3011/2023

F.No. L-11011/13/2021-IA-1I (M)

Government of India
Ministry of Environment, Forest and Climate Change
. Impact Assessment Division
; 2nd Floor, Prithvi Wing,
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi-110 003
Dated: 4th December, 2023

To,

The Member Secretary

State Level Environment Impact Assessment Authority
Directorate of Environment

Vineet Khand 1, Gomti Nagar,

Lucknow, Uttar Pradesh 226010

Email: doeuplko@yahoo.com

Sub: Clarification regarding District Survey Report-reg.
Sir,

This is with reference to the letter no. 656/Civil Appeal no.
6463/2021 dated 16.11.2023 regarding seeking clarification on District
Survey Report (DSR).

2 . The matter has been examined in the Ministry. In this context, it is
informed that, as per Ministry's notification dated 25.07.2018, the DSR is
prepared by the District Authorities and it should be in sync with
Sustainable Sand Management Guidelines 2016 & Enforcement and
monitoring Guidelines for sand mining 2020.

3, Further, the Hon'ble NGT vide its order dated 29/9/2022 in OA No.
34 of 2022 titled Subhash Bhai Ishwar Bhai Parmar vs State of Gujarat &
Ors. observed that they would like to follow the principle laid down by the
Hon’ble Supreme Court in order dated 10.11.2021 in Civil Appeal Nos. 3661-
3662 of 2020 titled State of Bihar v/s Pawan Kumar, The above-referred
order of Hon'ble SC mandates submission of DSR to State Expert Appraisal
Committee (SEAOY for examination and evaluation and State Environment
Impact Assessment Authority (SEIAA) for approval.

i
\\‘ 4, This is issued with the approval of the Competent Authority.
| Yours faithfully,
A P
\s e
b -»% ~ -l
<7 )[ 1 (Dr. Saurabh Upadhyay )
% Scientist C
g JJ ¢ VV E-mail: saurabh.upadhyay85@gov.in
‘S
“ N Copy to:
i * Scientist E(PV)/ Guard File \

16
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I ANNEXURE-3

Minutes of the Joint meeting of SEIAA and SEAC, U.P. held on 02.02.2024

The Joint Meeting of State Environment Impact Assessment Authority (SEIAA) & State Expert
Appraisal Committee (SEAC-1&2) was held in Directorate of Environment, U.P. on 02.02.2024,
following members were present in the meeting:

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P

2. Shri Rajive Kumar Chairman, SEAC-1

3. Dr. Harikesh Bahadur Singh Chairman, SEAC-2

4. Shri Ashish Tiwarl Member Secretary, SEAC-1&2
5. Shri Sanjeev Kumar Singh Member Secretary, SEIAA, U.P
6. Shri Paras Nath Member, SEIAA, U.P

7. Dr. Brij Bihari Awasthi Member, SEAC-1

8. Shri Umesh Chandra Sharma Member, SEAC-1

9. Dr. Ratan Kar Member, SEAC-1

10. Shri Om Prakash Srivastava Member, SEAC-1

11. Dr. Amrit Lal Haldar Member, SEAC-2

12. Dr. Dineshwar Prasad Singh Member, SEAC-2

13. Shri Tanzar Ullah Khan Member, SEAC-2

14, Prof. Jaswant Singh Member, SEAC-2

15. Dr. Shiv Om Singh Member, SEAC-2

16. Shri Amit Kaushik Joint Director, Mining Directorate, UP
173-Ov. Rjai Mishva MEMBER SERC—|

In the joint committee following agenda were discussed and resolved:-

1. The detailed Standard Operating Procedure (S.0.P.) regarding preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks were discussed and
formulated.

2. It was resolved that the Secretariat shall forward the approved SOP for preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks to Director —Geology
& Mining for its effective implementation by respective Districts. (SOP attached as
Annexurel &2)

3. It was further resolved that all DSR received by SEIAA/SEAC shall be forwarded to D.G.M.
by Member Secretary/Nodal officer SEAC for comments and suggestions.

17



15

It was deliberated that Standard-TOR issued by MoEF&CC can be issued by MS-SEAC
adding some additional conditions approved by SEIAA/SEAC, on the basis of experience
gained in past 1 to 2 years.

In case of Mining of Minor Mineral Projects, the Standard-TOR can be granted on case to
case basis, as per MoEFCC circular F. No. 1A3-22/15/2022-1A-3 dated 06.05.2022 Mining
Department, UP will certify whether the case under consideration is a green field project
or a brown field project. If the case under consideration is a brown field project then
details of previous E.C. should also be submitted by Mining Department.

54 F;\’p'n'_.-—.
(Shri Sanjeev Kumar Singh) (Shri Ashish Tiwari)
Member Secretary, SEIAA Member Secretary, SEAC-182
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StANDARD OPERATING PROCEDURE

Preparation/Modification of D.S.R. for in-situ rocks by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 1of 11
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o Procedure for Preparation of DSR by respective District of Uttar Pradesh

SL. No
/ Step

Details

Action Required

Formation of Sub-Divisional Committee (SDC) in the district by District
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or Commitice, Forest
Department, Geological or Mining Officer.

Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Eic.

D.M. shall issue an Office
Memorandum regarding
nomination and formation of Sub-
Divisional committee in the
district.

Preparation of DSR — DSR which is a technical document shall be
prepared in line with the Schedule-I1I of the MoEF&CC Notification dated
dated 25-July-2018. The contents of DRAFT DSR shall be as under:-
e Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (brief history of old
working, pre-existing and proposed mining activitics).
3. General Profile of the District
4. Geology of the District
5. Drainage of Irrigation pattern.
6. Land Utilisation Pattern in the District: Forest, Agricultural,
Horticultural, Mining ete.
7. Surface Water and Ground Water scenario of the district

The sub-divisional committee
(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCI/NABET
Consultants, DGM  Approved
Exploration Agencies as per
Government Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page3of 11
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13. list of Letter of Intent (LOI) Holders in the District along with its
validity as per the following format :-

14, Total Mineral Reserve available in the District,

a) Sl. No.

b) Name of the Mineral

¢) Name of the Lessee

d) Address & Contact No. of Letter of Intent Holder
¢) Letter of Intent Grant Order No.& date

f) Area of Mining lease to be allotted

g) Validity of Lol

h) Use (Captive/Non-Captive)

i) Location of the Mining lease (Latitude & Longitude)

15. Quality /Grade of Mineral available in the District

16. Use of Mineral

17. Demand and Supply of the Mineral in the last three years

18. Mining leases marked on the map of the district

19. Details of the area of where there is a cluster of mining leases
viz. number of mining leases, location (latitude and longitude)

20. Details of Eco-Sensitive Area, if any, in the District

21. Impact on the Environment (Air, Water, Noise, Soil, Flora &
Fauna, land use, agriculture, forest etc.) due to mining activity

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data
etc. as such parameters generally
change in every 5 years.

e The source of secondary data used

in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page Sof 11
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geology of the area, site conditions locations, depth of mineral
availability and other geomorphic features.

Once the Draft DSR and Annexure | to IV is prepared, then all the SDC
members evaluate and approve it, which will be uploaded in the District
Website for 30 days for public comments/objections as well as
DM/ADM/MO office.

For this the notification should be issued by District Authority about draft
DSR for suggestions/comments /objections from public in minimum two
newspapers having wide circulation. Date of uploading and last date of
receiving suggestions/comments/objections should be clearly mentioned in
the notification.

(Reference - EMGSM- -2020, Section 4.1.1 (clause — o & p; Page-19)

For this a letter to the District
Information Office will be issued for
uploading the draft DSR in District
Website for 30 days.

The Draft DSR shall be withdrawn from District Website after 30 days and
SDC Members shall conduct a joint meeting to mitigate/resolve the public
comments/objections received, if any. (Reference - EMGSM- -2020,
Section 4.1.1 (clause — p; Page-19)

In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period

of uploading.

For this a joint meeting of SDC
Members is required for final draft
DSR examination/evaluation.

Thereafter, the draft DSR shall be finalized including Annexure-1 to
Annexure-VII which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

e The DM shall forwardtheproposed DSR to SEAC

e The DM of respective district

Page 7of 11
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e The SEAC shall examine the draft DSR within a period of 6 weeks and
its report shall be forwarded to SEIAA.

e The SEIAA on receipt of SEAC recommendation report shall consider
the grant of approval of DSR within a period of 6 weeks.

Reference — (Section 14(1 & ii) of the Hon'ble Supreme Court Judgement

delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of

Bihar and Others Vrs. Pawan Kumar and Others Eic.)

The DSR being a public document
after approval shall be signed with
seal (in each page of DSR) by the
competent authority of SEIAA and
will be uploaded in the respective
district portal within a week.

Page9of11
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Checklist for examination / approval of DSR by SEAC/SEIAA of Uttar Pradesh

Sl No

Checklist/ Examination Details

Yes/No

Office Order of DM/ADM regarding formation of Sub-Divisional Committee in District

DSR technical document signed by all the Sub-Divisional Members having following annexure:

Primary DSR which requires addition/modification.

Draft Modified/ Revised DSR Document.

Annexure-1 to VI,

Lease wise NOC from Irrigation and Forest Department.

Revenue report and resource evaluation/ reserve estimation,

Notification regarding the constitution of the SDC.

7. Minutes of the SDC about draft DSR.

8. Office order for uploading the draft DSR in the district website for a period of 30 days along with newspaper
notification.

9. Minutes of the SDC recommending draft DSR.

o i

Office Order of DM/ADM/Competent Authority regarding uploading of Draft DSR in District Website for 30
days for public commentsiobjections.

Period/Dates of DSR uploaded in District Website.

Minutes of joint meeting of Sub-Divisional Members to mitigate/resolve the public comments/objections
received, ifany. After 30 days.

o~ o A £

Lease wise NOC from Irrigation and Forest Department,

Deposit verification/estimation Report, Revenue report

Page 11 of 11
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STANDARD OQOPERATING PROCEDURE

Preparation/Modification of D.S.R. for Sand Mining or R.B.M. by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 1 0f 10
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

SI. No
/ Step

Details

Action Required

1

Formation of Sub-Divisional Committee (SDC) in the district by District
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or Committee, Forest
Department, Geological or Mining Officer.

Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Etc.

e DM. shall issue an Office

Memorandum regarding
nomination and formation of Sub-
Divisional committee in the

Preparation of DSR — DSR which is a technical document shall be
prepared in line with the MoEF&CC Notification, dated 15/01/20216.
dated 25-July-2018 and ESMMG 2020. The contents of DRAFT DSR shall
be as under:-
* Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (brief history of old
working, pre-existing and proposed mining activities).
3. List of Mining Leases in the District with location, area and period
of validity.
4. Details of Royalty or Revenue received in last three years.
5. Detail of Production of Sand/Morrum/RBM or other minor
mineral in last three years,

The sub-divisional committee
(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCI/NABET
Consultants, DGM  Approved
Exploration Agencies as per
Government Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page 3 of 10
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f) Length of area recommended for mineral concession.(in Kms)

g) Average width of area recommended for mineral concession (in
meters)

h) Area recommended for mineral concession (in square meter)

i) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

15. Mineral Potential:-

a) Boulder (MT)

b) Bajari (MT)

¢) Sand (MT)

d) Total Mineable Mineral Potential (MT)

16. Annual Deposition:-

a) River or Stream.

b) Portion of the river or stream recommended for mineral

concession.

¢) Length of area recommended for mineral concession.(in Kms)

d) Average width of area recommended for mineral concession (in
meters)

¢) Area recommended for mineral concession (in square meter)

f) Minecable mineral potential (in metric tonne) (60% of total
mineral potential)

g) Total for the District

e After this Annexure-I1 to Annexure-IV shall also be prepared as per
the format provided in Enforcement & Monitoring Guidelines for Sand
Mining-2020, which will be enclosed as annexure to the Draft DSR

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data
ctc. as such parameters generally
change in every 5 years.

The source of secondary data used
in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page 5 of 10
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In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period

of uploading.

Thereafter, the drat DSR shall be finalized including Annexure-l to
Annexure-VIl which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

The DM  shall forward the proposed DSR to  SEAC
for examination and approval,

The Member Secretary/Nodal Officer will forward it to DGM, U.P. for
comments and suggestions. The SEAC will evaluate after getting the
comments and suggestions of DGM, U.P.

The SEAC may invite a representative of DGM, U.P. 1o assist SEAC in
appraisal of the draft DSR.

The SEAC will evaluate and recommend for approval of the draft DSR
on the basis of SDC recommendations as well as DGM, U.P.
comments/suggestions.

The SEIAA may approve the draft DSR on the basis of
recommendations of SEAC.

Reference — (Para 14(1 & ii) of the Hon’ble Supreme Court Judgement
delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of
Bihar and Others Vrs. Pawan Kumar and Others Etc.)

e The DM of respective district
shall send the draft DSR, along

with following documents
Following shall be the Annexures of
the DM letter:-
1. Primary DSR which requires
addition/modification.

2. Draft Modified/ Revised DSR
Document.

3. Annexure-1 to VIL

4. Lease wise NOC from Irrigation
and Forest Department.

5. Revenue report and resource
evaluation/ reserve estimation.

6. Notification  regarding  the
constitution of the SDC.

7. Minutes of the SDC about draft

Page 7 of 10
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Process Flow Chart
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501 ANNEXURE-4

Minutes of the Joint Meeting of SEAC -1 and SEAC-2. U.P. held on 10/10/2024

The Joimt Meeting of State Expert Appraisal Committee (SEAC - | & 2) was held in
Directorate of Environment, U.P. on 10/10/2024, following members were in the meeting:

Shri Rajive Kamar,

Dr. Harikesh Bahadur Singh,
Shri Ashish Tiwari,

Shri Om Prakash Srivastava,
Dr. Brij Bihari Awasthi,

Dr. Ratan Kar,

Shri Tanzar Ullah Khan,

Dr. Shiv Om Singh,

Shri Naveen Das,

10. Shri Lalta Prasad

11. ShriS. N. Patel

12. Shri fitendra Kumar Sharma,
13. Shri Abhishek Kumar Pagel,
14, Shri Ashish Singh,

NGEe el O A

Chairman, SEAC-1

Chairman, SEAC-2
Member-Secretary, SEAC- 1 & 2
Member, SEAC-1

Member, SEAC-]

Member, SEAC-]

Member, SEAC-2

Member, SEAC-2

Add. Director, DGM, Lucknow
Asstt. Geologist, DGM, Lucknow
Geologist, DGM, Lucknow
Mining Inspector, Deoria

District Mines Officer, Shahjahanpur
Mining Officer, Lakhimpur Kheri

15. Shri Shatrughan Singh, Mining Officer, Kaushambi

16, Shri Bashishthe Kumar Yaday, Mining Officer, Hamirpur

17. Shri Mukesh Kumar Mishra, Mining Officer, Siddharthnagar
18. Shri Parasnath Yadav, Mining Officer, Ghazipur

19. Shri Ajsy Kumar Yadov,
20, Shri Mafar Lal,

Mining Officer, Pravagra
Mining Officer, Firozabad

The Nodal Officers welcomed the Chairman's, Members and Officers of Mining Department
in the meeting which was conducted via dual-mode (virtually/physically).

In the Joint committee meeting of SEAC-] and SEAC-2 following agenda were discussed and
resolved:-

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detsiled Stondard Operating
Procedure was formulated for the preparation and modification of D.S.R_ for Sand Mining or RB.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SELAA. This SoP was
prepared in sccordance with various guidelines such as MoEF&CC, Gol, Notification No. 5.0,
141(E) dated 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon"ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vis. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Deoria submitted the draft DSR vide its letter no. 298/me®70-2024,
dated D207/2024 for evaluation /appraisal/approval before SEIAA/SEAC. The dmaft DSR was
forwarded 1o the Director — Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no.
1535/210TTDSM0, dated 07/10/2024 and mentioned as follows:

ﬂ b W
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“. O UEY UEE g nRw e i i Pewe ' R owm aiw
Wik g Ohe 2adl 8 WO §he SUW0aN0 &1 e fEm
THEY H TEAE Sustainable Sand Mining Management Guideline-2016, qafave
g9 vd weEg uRads Saem @ afNEen e 15-01—2016 W@ REHE
25—-07—2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 ¢4
SEIAA/SEAC BT WMl SOP & #7p&Y wr ...

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 09/10/2024.

During the meeting a presentation was given by Shri Jitendra Kumar Sharma, Mining Inspector,
Deorin along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 09/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 09/10/2024 for evaluation/appraisal of

DSR of District- Deoris. Based on the documents submitted, a presentation on DSR Deoris for minor
mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Minimg-2024 was made by Shri
Jitendra Kumar Sharma, Mining Inspector, Deoria along with Senior Dificials of D.GM. —UP,

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2? On the basis of
documents and presentation the following facts have emerged:-

l.

The initial District Survey Report of District- Deoria was prepared in Year— 2017 in line with
the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time to
time and finally there were total 13 mining lease areas.

Thereafter, the updated DSR of District- Deoria was prepared by Sub-Divisional Commiftes
of District-Deerin in Year-2024 total 03 (0] existing and 02 new) lease mreas have been
proposed in updated NSR.

Lenase wise area, gata/ khand no,, proposed minable quantity, geo-coordinates. transportation
route are proposed and cluster analysis and contiguous cluster analysis is dope in Annexure-1
to Annexure-7 of proposad DSR.

Individunl leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Deoria vide its letter no. 2085 =-
2024, dated 02707/2024, the DSR was uploaded in public domain for the period of 30 days
and no complaints have been received during this period.

The Final Draft DSR of District- Deoria has been also examined by the Director, Directorate
of Geology & Mining, U.P,

Lease wise NOC from Forest and Irigation Department for all the 03 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:

SEAC asked about the status of utiization of DMF Funds?

s District Mining Inspector, Deoria informed that funds apmounting to Rs. 60,41,000/
approx. have been allotted and phase wise utilized since 2020 from DMF funds and will
be use as per the objectives of DMF Rules.

%
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SEAC while evaluating presentation suggesied that lease should be demnrcated after
each monsoon period.

*  District Mining Inspector, Deoria informed that as a matter of practice the 1éase holders
are directed to get demarcation of |ease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcalion report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes cormer pillar
coordinates and should also mention details of non-working/restricted zone in case
nctive water channel is observed in the lease while conducting demareation?

*  District Mining Inspector, Deoria informed that as per the Rule of UPMMCR-2021, geo-
coordinates of the lease arca are published in e-tender and initial demarcation report of
corner pillar coordinates is issued to project proponent along with Lol and Lease Mup,
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted 2one are presented. The DGM-Lucknow afler
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under worksble / non-workable arca category.

SEAC nsked about the furiber minerai development in Distriet Deorin?

o District Mining Inspettor, Deoria informed that a2 present there is 02 new mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mioeral Fund should be used for mitigating
environmental concerns related to air and water pollution.

»  District Mining Inspector, Deoria agreed (o the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of hridges and other structures by maintaining the
standard distance from all the leases of the district.

»  District Mining Inspector, Deoria informed that as per Urtar Pradesh Minor Mineral
Congcession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016} all lenses are individually analyzed for Environmental
Sensitivity.

SEAC asked about four dropped leases which were mentioned in Previous DSR.

= District Mining Inspector, Deoria informed that total 13 areas were included in the
previous DSR, in which the validity of all mining leases was for only one year. After
NGT order that mining should not be carried out in main stream of the river. All leases
got canceled. In the new DSR, serial number 2 and 3 (Gata No-765mi, Area-11.50 Ha.
Village- Narsinghdar khadar, Tehsil- Barhaj and Gata no. 87mi, Area- 2298 Ha. Village-
Raipur Chaklal Khadar, Tehsil- Barhaj) was proposed as a new area after conducting
fresh survey and apurt from this, serial number 1 (Gnta No-396/1, Area-11.70 Ha.

e e
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Village- Takin Dharhara Tehsil- Salempur) was included as existing in the Hst of mining
leases.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Deoria along with following conditions:

I. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Netification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2, It was informed that there are 03 mining lease areas are proposed in the final DSR.

3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4, After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and piliar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or anv modification in it by competent authority.

6, DMF fund should also be utilized for the environmental protection, development and
maintenance of haulags road.

7. The: lease shall periodically conduct audits of operative mine leases and teke comective

measures as per the directions of District Administration in case of adverss observations and,
a yearly report on this shall be sent 1o SEIAA s compliance.

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure wis formulnted for the preparation and modification of DS.R. for Sand Mining or RBM.,
as well as m-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. 5.0.
141(E) dited 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumaer, along with MeEF&CC, Gol letter dmed 04/ 1272023,

The District Magistrate, Shahjahanpur submitted the drafts DSR vide its letter no. 657/
AT /2024, dated 17/09/2024 1o the Geology and Mining Department, U.P. for further necessary
setion. The Director, Geology & Mining Department have provided their comments and suggestions
on drafi DSR vide letter no. 1489/DSR, dated 27/092024 and mentioned as follows:

* O WeW WIEA BV i O@arel wig d Feeed WY W eg
wiHEf 3N WUE UEEEE BN WY SIYC SI0UR0AR0 & whee fEa )
gfiero] # G¥AE Sustainable Sand Mining Management Guideline-2016, yatawor
g yH weEy ieds dEay @ sl e 1s-o1-—2018 vH A
26—07—2018, Enforcement and Monitoring Guidelines for Sand Mining -2020 v
SEIAA/SEAC BTYT WM SOP & &7[%Y Wil #[ar..,."
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The Secretariat pul up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10/2024,
During the meeting a presentation was given by Shri Abhishek Kumar Patel, District Mines Officer,
Shahjahanpur along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evalustion/sppraisal of
DSR of District-Shahjahanpur. Based on the documents submirted, & presentation on DSR
Shahjahanpur for minor mineral River Bed Mineral (Sand}-2024 was made by Mr. Abhishek Kumar
Patel, District Mings Officer, Shahjahanpur along with Senior Officials of D.G.M. -UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documenits and presentation the following facts have emerged:-

Thie initial District Survey Report of District-Shahjahanpur was prepared in Year— 2017 in
line with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from
time to time and finally there were total 02 mining lense areas,

Thereafter the updated DSR of District-Shahjshanpur was prepared by Sub-Divisional
Committee of District- Shahjahanpur in Year-2024 total 01 (01 Existing Govt. Land) mining
lease areas have been proposed in updated DSR.

Lease wise ares, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map,

As per the informwtion provided by District Magistrate, Shahjabanpur vide its letter no,
637/ T4/ 2024, dated 17/09/2024, the DSR was uploaded in public domain for the
period of 30 days and no complaints have been received during this period.

The Final Draft DSR of District- Shahjahanpur has been also examined by the Director,
Directoraie of Geology & Mming, U.F.

Lease wise NOC from Forest and lmigation Depariment for all the 01 areas of Final Drafi
DSR has been obtained.

SEAC Deliberation:

SEAC asked about the status of utilization of DMF Funds?

District Mines Officer, Shahjahanpur informed that funds amounting to Rs. 2,30,76 355/-
spprox. have been allotted and phase wise utilized Amount of Rs, 145,98 950.50/- since
2017 from DMF funds snd Rs. §8,77,404.50/- as Balance Amount which will be use as
per the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon perind.

District Mines Officer, Shahjahanpur informed that as & matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
piitars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.

Qi o e M;V
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SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

»  District Mines Officer, Shahjahanpur informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease ares are published in e-tender and initial demarcation report
of corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of nom-working/restricted zone are presented. The DGM-Lucknow after
satisfaction #pproves such mine plans and such wones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Shahjahanpur?

«  District Mines Officer, Shahjahanpur informed that at present there is no new mining
lsase areas has been proposed in the district which has mineral potemtial. The SEAC
informed that Sub-Divisional Commitiee has 1o fallow the entire procedure every time,
in case any new lease {s identified. as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitgating
environmenial concerns related to air and water pollution.

=  District Mines Officer, Shahjahanpur agreed to the point and ensured the SEAC that the
suggestion will be incorporated by Districs Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distnnce from all the leases of the district,

s District Mines Officer, Shahjahanpur informied that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2006 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

SEAC asked about four dropped leases which were mentioned in Previous DSR.

District Mines Officer, Shuhjahanpur informed that total 02 mining lesse areas were
included n the previous DSR, in which the validity of both mining leases were 05 years,
In the new DSR, one lease is excluded due to construction of bndge within 500 meter

radius from mining lease area so that there is only 01 existing lease having validity of 05
year,

The joint commiitee after detailed deliberation recommended to approve the District

Survey Report (DSR) of Distriet- Shahjahanpur along with following conditions:

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 8.0, 141(E), dated 15/0172016, as per laid down
procedure, under intimation to SEIAA.

It was informed that there 1S 01 mining lease areas are proposed in the final DSR.

If any new lesse is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSE.

4 »w yr
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

3. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authoriry.

6. DMF fund should also be wtilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take comrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

da (3): Eva

Bac und:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparstion and modification of D.S.R_ for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SELAA. This SoP was
prepared in accordance with varions guidelings such e MoEF&CC, Gol, Notification No. 8.0,
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble

Supreme Count Judgement paséed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs, Pawan Kumar, along with MeEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Lakhimpur Kheri submitted the draft DSR vide its letter no.
1883/@ e yHoUHodlo AW fAfRI(2024—25), dated 12092024 for evaluation/appraisal/
approval betore SEIAA/SEAC. The draft DSR was forwarded to the Director — Geology & Mining by
Secretarint for comments and suggestions. The Director, Geology & Mining have provided their

comments and suggestions vide letter no. 1237/S10CHOIIN0, dated 200092024 and mentioned as
follows:

‘LR wew T g fRa aeid whi @ PRaem wow i
WA R e dErR W B 9o gmhe Slouvoanto @1 aderr fa
1| 99 § G Sustainable Sand Mining Management Guideline-2016,
IR 7 Ud wieany aREds SAe @) aftgsen A 15-01-2016 U
fesi® 25-07—2018 Enforcement and Monitoring Guidelines for Sand Mining -
2020 ¢ SEIAA/SEAC B9 W) SOP & SF& Y wmy Ta1...."

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10/2024,
During the meeting a presentation was given by Shri Ashish Singh, Mining Officer, Lakhimpur Kheri
along with other senior officers of DGM.

Joint meeting of SEAC-1 & SEAC-2 was convenad 10/10/2024 for evaluation/appraisal of
DSR of District- Lakhimpur Kheri. Based on the documents submiited, a presentation on DSR
Lakhimpur Kheri for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-

ﬂ TR O H:?/
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2024 was made by Shri Ashish Singh, Mining Officer, Lakhimpur Kheri along with Senior Officials
of D.G.M. -UP.

_ Para wise response and complisnee as per the “Standard Operating Procedure™ formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

l. The initial District Survey Report of District- Lakhimpur Kheri was prepared in Year- 2017
in line with the MoEF Notification dated |5-Jan-2016, which was subsequently amended
from time to time and finally thete were (otal 23 mining lease areas.

2. Thereafter the updated DSR of District- Lakhimpur Kheri was prepared by Sub-Divisional
Committee of District- Lakhimpur Kheri in Year-2024 and total 08 {08 Existing Govt. Land)
miming fease areas have been proposed in updated DSR.

3. Lease wise aren, gaia’ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-|
to Annexure-7 of proposed DSR.

4, Individual leases are analysed for environmental sensitivity, transportation routes throush
cadustral map and Google map.

5. As per the information provided by District Magistrate, Lakhimpur Kheri vide its letter no.
1883/@fro—ymorHoRio oA (2024 —25), dated 12092024, the DSR was uploaded
in public domain for the period of 30 days and oo complaints have been recéived during this
period,

6. The Final Draft DSR of District- Lakhimpur Kheri has been also examined by the Director,
Directorate of Geology & Mining. UL.P.

7. Lease wise NOC from Forest and Imigation Department for all the 08 areas of Final Draft
DSR lias been obtained.

SEAC Deliberation:
I, SEAC asked about the status of utilization of DMF Funds?

s District Mining Officer, Lakhimpur Kheri informed that funds emounting 1o Rs 56.76
Lags approx. have been allotted from the year 2018 from DMF funds which were used s
per the objectives of DMF Rules,

2. SEAC while evaluating preseniation suggested that lease should be demarcated after
each monsoon period.

s District Mining Officer, Lakhimpur Kheri informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervigion of Mining and Revenue
officials. A demareation report in this aspect is prepared and issued to Jease holder.

3. SEAC suggested that demarcation report of the lease only includes cormer pillar
coordinates and should also mention details of non-working/restricted zome in case
active water channel is observed in the lease while conducting demarcation?

s District Mining Officer, Lakhimpur Kheri informed that as per the Rule of UPMMCR-
2021, geo-coordinates of the lease area are published in e-tender and initial demarcation
report of corner pillar coordinates is issued to project proponent along with Lol and
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Lease Map. The RQP/Consultant prepares the surface and geological maps in mine plan
in which the features of non-working/restricted zone are presented. The DGM-Lucknow
after satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Lakhimpur Kheri?

o Disttict Mining Officer, Lakhimpur Kheri informed that st present there is no new
mining lease areas has been proposed in the district which has mineral potential. The
SEAC informed that Sub-Divisional Committee has to follow the entire procedure every
time, in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

=  District Mining Officer, Lakhimpur Kheri agreed to the point and ensured the SEAC that
the suggestion will be incorporated by District Administration,

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the distriet.

=  District Mining Officer, Lakhimpur Kheri informed that as per Uttar Pradesh Minor
Mineral Cencession Rule 2021 (UPMMCR 2021) and Sustzinable Sand Mining
Muanagement Guidelines 2016 (SSMG 2016) all leases are individually analyzed for
Environmentnl Sensitivity.

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of District- Lakhimpur Kheri along with following conditions:

Lad

The District Swrvey Report (DSR) shall be updated once in five vears as mentioned in
MoEF&CC, Govt. of India Notification No. $.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SELAA.

It was informed that there are 08 mining lease areas are proposed mn the final DSR

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR,

After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain slong with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundstion Funds as per
notification no. 866/86-2017-13272016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage rosd.

The lease shull periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as complisnce.
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In the joim meeting of SEIAA, SEAC-1 & SEAC-2 the demiled Smndard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or RB.M.,
as well as in-situ rocks, which was sent to Director, Geology snd Mining by SEIAA. This Sof was
prepared in sccordance with various guidelines such as MoEF&CC, Gal, Notification No. S.0,
141(E) dated 15-lan-2016, 5.0, 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monltering Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal ~ 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC. Gol letier dated 04/122023.

The District Magistrate, Kaushambi submitted the draft DSR vide its letter no. 2375 /&1
WETD 10, dated 24/0872024 for evaluation /appraisal/approval before SETAA/SEAC. The draft DSR

was forwarded to the Director — Geolegy & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide lerter no.

1512/ 0%HOYIR0, dated 30/10/2024 and mentioned as follows:

" OWN WEY A g fed e witf v Fewmen ww w e
wfaly g wFuE SErE BT TR ST SUH0NR0 w1 whe fEur A
ofigm 4 g Sustainable Sand Mining Management Guideline-2016, Tufawm
a1 T4 weay aflad| sErew @ sfdgee e 1s-01-2006 Td fETm
25-07—2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 TF
SEIAA/SEAC &% St SOP & %Y Wil ara...."

The Sccretariat pui up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 09/10:2024.
During the meeting a presentation was given by Shri Shatrughan Singh, Mining Officer, Kaushambi
along with other senior officers of DGM.

Vil isal in Joint o C- SEAC-2 o /202

Joint mecting of SEAC-1 & SEAC-2 was convened 10/10/2024 for evaluation/appruisal of
DSR of District- Kaushambi. Based on the documents submitted, & presentation on DSR Kaushambi
for mmor mineral River Bed Material - RBM (Sand/Bairl/Boulder) / Sand Mining-2024 was made by
Shri Shatrughan Singh, Mining Officer, Kaushambi along with Senior Officinls of D.G.M, —UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initinl District Suryey Repont of District- Kaushambi was prepared in Year— 2017 in line
with the MoEF Notification dated 13-Jan-2016, which was subsequently amended from time
to time and finally there were tofal 33 mining |ease areas,

2. Thereafter, the updated DSR of District- Kaushambi was prepared by Sub-Divisional
Committee of District- Kaushambi in Year-2024 and total 42 (42 existing lease) mining lease
areas have been proposed in updated DSR.

3. Lease wise area, gata’ khand no., proposed minable quantity, geo-coordinates. transportation
route are proposed and cluster analysis und contiguous cluster analysis is done in Anbexure-1
to Annexure-T of proposed DSR,
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Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map,

As per the information provided by District Magistrate, Kaushambi vide its letter no,
2375 /W= WEW H10, dated 24/08/2024, the DSR was uploaded in public domain for the
period of 30 days and no complants have been received during this period.

The Final Draft DSR of District- Kaushambi has been also examined by the Director,
Directorate of Geology & Mining, U.P,

Lease wise NOC from Forest and Irrigation Department for all the 42 areas of Final Draft
DSR has been obtained.

C Deliberation:

SEAC asked about the status of utilization of DMF Funds?

=  District Mining Officer, Kaushambi informed that funds amounting to Rs 6.24 crores
approx. have been allotied from the year 2018 from DMF funds which were used as per
the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoun period.

= District Mining Officer, Kaushambi informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsocon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes cormer pillar
coordinates and should also mention detnils of non-working/restricied zone in case
active water channel is ohserved in the lease while conducting demarcation?

»  District Mining Officer, Kaushambi informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of comer pillar coordinates is issued to project proponent along with Lol and Lease Map,
The RQP/Consultant prepares the surfuce and geological maps in mine plan i which the
festures of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and saliemt
Teatures of E.C. under worksble / non-workable area category.

. SEAC asked about the further mineral development in District Kaushambi?

*  District Mining Officer, Knushambi informed that at present there is no new mining lease
areas has been proposed in the district which has mineral potential, The SEAC informed
that Sub-Divisional Commitiee has to follow the entire procedure every time, in case any
tiew lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

*  District Mining Officer. Kaushambi agreed 1o the point and ensured the SEAC that the
suggestion will be incorporated by District Administration,
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fi. SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

s District Mining Officer, Kaushambi informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2018) all leases are individually analyzed for Environmental
Sensitivity.
The joint commitiee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Kaushambi along with following conditions:

I. The Disttict Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. $.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA

2, It was informed that there are 42 mining lease areds are propoesed in the final DSR.

3. If any new lease {5 identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public damain along with Lease Wise Digital Maps showing the status of deposis and pilfar
wise coordinates of existing and proposed arens.

5. The District Administration shall urilize the District Mineral Foundation Funds as per
notification no, 866/86-2017-13272016 dated 15/05/2017 issued by Departmemt of Geology
and Mining. Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
mamtenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take comective
measures s per the directions of District Administration {n case of sdverse observations and,
avearly report on this shall be sent to SEIAA as compliance.

2 : Evalustion/A ppraisal of District Survey SR of District-Firozabad

The Secretariat informed the commitres that District-Firozebad comes under the purview of
TTZ area therefore. NEER] member is mandatory to present during the appraisal of the DSR. The
DOM was not circulated the report of DSR o Dr. SK. Goyal, Member, NEERIL Hence, the
committee directed to circulate the copy of DSR to Member NEERT and the matter is deferred to next
SEAC meeting.

nda (6): Evaluation/A

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detsiled Standard Operating
Provedure was formulated for the preparation and modification of D.5.R. for Sand Minmmg or RBM,,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0
141(E) dated 13-Jan-2016, 5.0, 3611 (E) dated 235-July-2018, Sustainable Sand Mining Management
Guidefines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble

(| \@" Page 12 of 28 /
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Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Virs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/1272023,

The District Magistrate, Hamirpur submitted the draft DSR vide its letter no. 319/Khanij -
MMC-30-Vividh  (2024-25), dated 10/06/2024 for evaluation /appraisal/approval before
SEIAA/SEAC. The draft DSR was forwarded to the Director — Geology & Mining by Secretsriat for
comments and suggestions. The Director, Geology & Mining have provided their comments and
suggestions vide letter no. 1399/DSR, dated 12/09/2024 and mentioned as follows:

‘..U WO WHE g et wift @ PRwen wwoae afee
HAf GRS, §ANGY BN WET §he Sorwmao & odeer fEm |
THIE # YT Sustainable Sand Mining Management Guideline-2016, Tafaor
7 U Wearg oREdy A @ afgae e 15012016 T fReie
25—07-2018 Enforcement and Monitoring Guidelinegs for Sand Mining-2020 T4
SEIAA/SEAC ETRT WT¥| SOP & ai<[&y wiar 41...."

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 24/09/2024,
During the meeting a presentation was given by Shri Bashishthe Kumar Yadav, Mining Officer,
Hamirpur along with other senior officers of DGM.

The Secretariat informed the committee that carlier the District Survey Repont (DSR) of
District-Hamirpur wis put up in joint meeting of SEAC-1&2 dated 24/09/2024 and observed as
follows:

“..During the appraisal of DSR the joint committee observed that initigl District Survey
Report of District-Hamirpur was prepared in Year— 2017 in line with the MoEF Notification
dated 15-Jun-2016 and further it has been updated time to time and finally it comprised 194
mining lease areas, Sub-Divisional Committee of District-Hamirpur was prepared the
updated DSR of District-Hamirpur in Year-2024 and toal 119 mining lease areas area
propased in final updared DSR,

The committee raises the queries regarding the large number of mining lease areas are
dropped in updated DSR of 2024 whick were mentioned in previous DSR The Mining
Deparimemt could not reply satisfactorily. Therefore, the committee directed to submir the
reason for large number of mining lease areas are dropped in updated DSR of 2024, *

Mining Department submitted the reply of zbove observations of joint committee and the
matter was listed in joint meeting dated 09/10/2024. Mining Depariment informed the committes as
follows:

e o & 5 qd @ Sovwosio § @ 183 dF wfnfer o, frert od- 2003 F 1
T & B WET A W YR SUHoaTR0 ¥ 194 B B M| T i
Slovsoamo F w9 110 89 9@ 3 SovHosTo & %mﬂﬂuﬂﬁﬂweﬂaﬁég
| ¥4 W wwEnian Sovwoamo # B9 110 &3 wiwfEa 2 9f Sovyosmo
| 110 &7 7 Hogwoao A WA BT @ TURE A0 84 A T 2| 84
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Mining Department also submitted the reply of compliant letter dated 08/10/2024 made by

Shri Rahul Gupta, Advoeate throush email and submitted as follows:

“ura firmaea & waw # s ween @ 5 RAEe 08102024 w1 wET S
v wie £4 #, o ars Rl
HE TRIEY, 99 4 HAEd T afea T8 2

30 PM TR
& g ey & ol 2 o ow
BT @ T T &

foreemayy Rrgan @ fam wrar 8, frge faw Premg §-

Fod

e
W WEA-12 q9€ 41 o oo §

T

it 8 & fows 922t (10) =1
EFe 108552 20 % weih wewim
AT 00 gzl o drad 130080 R0 By
FOF RUS wENids uEd) w1 ued
BEwe HIEN 150 B0 WE UEE ®
wfre g @ & wEfs g 1a 9,
15, 16 TE 17 W OB MW miam
wHem-o3 # O W wEe Soee T
Bl

fig ey 4 1 7 amwl @1 wAw A s
#r & T Sow g & Fnw g 3w e b
g 2, e ey e -
SN, Existing / Na. of Area
proposed leases {Ha)
1. Existing 110 2331632
i Proposed 09 1635
Total 119 2495132

g2 ® 1 741 Fhg ® wag 4 30T 99 & 6
Anmexure-ll T TH | 50 U5 104 W 116 UF & &5
wwnfts vd Bowa (Existing) & & Seow #) o
feufl afew =7 aeT & W 5 T GrE 98 5
o o 50 72 AHf¥E s w100 B 116 G i &3
weenfier 65 & o s w04 W 08 T @ & Rvmme
[Existing) &= &)
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o B @ e & wmn oo & oEaw @
WHAIEY HE—1875 / 86—2017—57(F0) /2017 RS
14082017 & fy dWow-zo() @ stefn fee g
W & daw ¥ seew T F o 6 iR e
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& wymw] Frorew sfis e s &)
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viluation/ raisal i of SEAC-1 C-2 on 1041

Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evaluation‘appraisal of
DSR of District-Hamirpar. Based on the documents submitted, & presentation on DSR Hamirpur for
minor mineral River Bed Sand/Mormum-2024 was made by Shri Bashishthe Kumar Yadav, Mining
Inspector, Hamirpur along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint commitiee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents und presentation the following facts have emerged:-

I. The initial District Survey Report of District- Hamirpar was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 194 mining lease areas.

2. Thercafter, the updated DSR of District- Hamirpur was prepared by Sub-Divisional
Committee of District- Hamirpur in Year-2024 and total 119 (110 existing and 09 new)
mining lease areas have been proposed in updated DSR. Out of which 83 leases exist an the
river bed of River Betwa, 17 exist of Yamuna, 12 leases exist on river bed of Dhasan and 07
leases exist on river bed of River Ken.

3. Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-T of proposed DSE.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map,

5. As per the information provided by District Magistrate, Hamirpur vide its letter no.
319/Khanij - MMC-30-Vividh (2024-25), dated 10/06/2024, the DSR was uploaded in public
domain for the period of 30 days and no complaints have been received during this period.

6. The Final Draft DSR of District-Hamirpur has been slso examined by the Director,
Directorate of Geology & Mining, U.P.
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7. Lease wise NOC from Forest and [rrigation Department for all the 119 aress of Final Draft

DSR has been obtained.
SEAC Deliberation:

1. SEAC asked nbout the status of uiilization of DMF Funds?

»  District Mining Officer, Hamirpur informed that funds amounting 1o Rs 7.76 Crores
approx. have been allotted in the year 2023-24 from DMF funds which were used as per
the objectives of DMF Rules,

2. SEAC while evalunting presentation suggested that lease should be demarcated after
cach monsoon period.
= District Mining Officer, Hamirpur informed that as a matter of practice the lease holders

are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monscon) under the supervision of Mining and Révenue officials, A
demarcation report in this aspect is prepared and issued 1o lease holder.

3. SEAC sppgested that demareation report of the lease only includes cormer pillar
eoordinates and should also mention details of non-working/restricied zome in case
nctive water channel is observed in the lease while conducting demarcation?

»  Disttict Mining Officer, Hamirpur informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initisl demarcation report
of comner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The ROF/Consultant prepares the surface and geological maps in mine plan in which the
features of non-workingrestricted zone nre presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area catepory.

4. SEAC asked about the further mineral development in District Hamirpur?

o District Mining Officer, Hamirpur informed that at present there is 09 new mining lease
areas has been proposed in the district which has mineral potential, The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC,

5. SEAC suggesied thet District Minernl Fund should be wsed for mitigating
environmeninl concerns relafed to air and water pollution.

s District Mining Officer, Hamirpur agreed 1o the point and ensured the SEAC that the
suggestion will be incorporated by District Administration,

6. SEAC raised concern about safety of bridges and other struciures by maintaining the

standard distance from all the leases of the district.

»  District Mining Officer, Hamirpur informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management

i Page 16 of 28
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Guidelines 2016 (SSMG 2016) 2l| leases are individually analyzed for Environmental
Sensitivity.

The joint committee has gone through the reply of queries submitted by the DGM and
found the reply seems to be satisfactory. The joint commitiee also noted that the points raised in
complaint letter review by the Mining Department and found that the issues mentioned in point
no.l, it is informed that due to typegraphical error in page no. 12 srea mentioned as (Existing-
1095.528 ha, Proposed-1599.604 ha) instead of (Existing-2331.632 ha, Proposed-163.5 ha) which
was rectified and mentioned in final DSR. All the other points mentioned in compliant letter are
irrefevant.

In view of above, the joint commitiee after detailed deliberation recommended to

approve the District Survey Report (DSR) of District-Hamirpur along with following
conditions:

. The District Survey Report (DSR) shall be updated once in five yvears as mentioned in
MoEF&CC, Govt, of India Notification No. S.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. Irwas informed that there are 119 mining lease areas are proposed in the final DSR.

3. I any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR,

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed arcas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
natification no. 866/86-2017-13222016 dated 15/05/2017 issued by Department of Geology
and Mining. Government of U.P. or eny modification in it by competsnt authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of hnulage road.

7. The lease shall periodically conduct audits of operstive mine Ieases and take comrective
measures as per the directions of District Adminisiration in case of adverse observations and,
a yerrly report on this shall be sent 0 SEIAA a3 complinnce.

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or RB.M.,,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA  This SoP was
prepared in accordance with various guidelines such ns MoEF&CC, Gol, Notification No. 5.0,
141(E) dated 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, snd the Hon ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Siddharthnagar submitted the draft DSR vide jts letter no.
274 /@1 FETAS / ZOTHGHRO / 2024—25, dated 12/09/72024 for evaluation /appraisal/approval
before SEIAA/SEAC. The draft DSR was forwarded to the Director — Geology & Mining by
Secretariat for comments and sugpestions. The Director, Geology & Mining have provided their
comments and suggestions vide letter no. 1435/ET0THOSTND, dated 20/09/2024 and mentioned as

follows:
17 of 28
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The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10/2024.
During the meeting a presentation was given by Shri Mukesh Kumar Mishra, Mining Officer,
Siddharthnagar along with other senjor officers of DGM.

Joint meeting of SEAC-1 & SEAC-2 was convened 10/10/2024 for evaluation/appraisal of
DSR of Distric-Siddharthnapar. Based on the documents submitted, & presentation on DSE
Siddharthnagur for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-
2024 was made by Shri Mukesh Kumar Mishm, Mining Officer, Siddharthnagar along with Senior
Dfficials of D.GM. —UP.

Para wise response and compliance as per the “Standard Operating Procedgure™ formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Siddharthnagar was prepared in Year— 2020 in
line with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from
time to time and finally there were total 03 mining lease areas.

Thereafier. the updated DSR of District- Siddharthnagar was prepared by Sub-Divisional

Committee of District- Siddharthnagar in Year-2024 and total 05 (03 existing and 02 new)

mining lease arcas have been proposcd in updated DSR.

3. Lease wise area, gata' kand no., propesed minable quantity, geo-coordinates, transporiation
rpute are proposed and cluster analysis and contiguons cluster analysis is done in Annexure-1
1o Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

5. As per the Information provided by District Magistrate, Siddharthnaoar vide its letter no.
274 /A HEUS / S0UHON0 /202425, dated 12/09/2024, the DSR was uploaded
in public domain for the period of 30 days and no complaints have been received during this
period.

6. The Final Draft DSR of District-Siddharthnagar has been also examined by the Director,
Directorate of Geology & Mining, U.P.

7. Lease wise NOC from Forest and lrrigation Department for all the 05 sreas of Final Draft
DDSR has been obtained,

SEAC Deliberation:
l. SEAC asked nbout the status of utilization of DMF Funds?

[

o District Mining Officer, Ghazipur informed that funds amounting to Rs 2,38,94 9290
approx. have been allotied from the year 2018 from DMF funds which were used as
per the objectives of DMF Rules.

T
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2
3.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

=  Dustrict Mining Officer, Siddharthnagar informed that as a master of practice the lease
holders are directed to get demarcation of lease after cach monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder,

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention detnils of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

*  District Mining Officer, Siddharthmagar informed that as per the Rule of UPMMCR-
2021, geo-coordinates of the lease area are published in e-tender and initial demarcation
report of comer pillar coordinates is issued to project proponent along with Lol and
Leage Map. The RQP/Consultant prepares the surface and geological maps in mine plan
in which the features of non-working/restricted zone are presented. The DGM-Lucknow
after satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category,

SEAC asked about the further mineral development in District Kaushambi?

*  Dhistrict Mining Officer, Siddharthnagar informed that at present there is 02 new mining
lease areas has been proposed in the district which has mineral potential. The SEAC
informed that Sub-Divisional Committee has to follow the entire procedure every time,
in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

»  District Mining Officer. Siddharthnagar agreed to the point and ensured the SEAC that
the sugoestion will be incorporated by District Adminisiration.

SEAC raised concern about safety of hridges and other structures by maintaining the
standard distance from all the leases of the district.

s  District Mining Officer, Siddharthnagar informed that as per Uttar Pradesh Minor
Mineral Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining
Management Guidelines 2016 (SSMG 2016) all leases are individually analyzed for
Environmental Sensitivity,

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of District- Siddharthnagar along with following conditions:

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under Intimation to SEIAA.

It way informed that there are 05 mining lease areas are proposed in the final DSR

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in

public domain along with Lease Wise Digital Maps showing the status of deposits and pillar

wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Toundation Funds as per

notification no. B66/86-2017-1322016 dated 15/052017 issued by Department of Geology

and Mining. Government of U.P. or any medification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and iake corrective
measures gs per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent (o SEIAA as compliznce.

=

In the joint meeting of SEIAA, SEAC-] & SEAC-2 the detniled Standsrd Cperating
Procedure was formilated for the preparation and modification of D.5.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geolegy and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol Notification No. 5.0.
141(E) duted 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
gnd Others Vrs. Pawan Kumar, slong with MoEF&CC, Gol letter dated 04/]1272023.

The District Magistrate, CGhazipur submitted the drafti DSR wvide is letier no.
3467 / 12— / 2024, dated 24/09/2024 for evaluation /appratsal/approval before SEIAA/SEAC.
The draft DSR was forwarded to the Director — Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining have provided their comments and suggestions vide
letter no, 1469/ 10THORO, dated 25/09/2024 and mentioned as follows:

IO URY WIEH g oW aeenel Wi @ Pwea w oo i

wifa g SEue iR g1 W §i%e Sotwosmio ¥ whew Rear ) .
UiV W Sustainable Sand Mining Management Guideling-2016, Tatavsr /
T (A Sedr] WRad saed @ Al feaie 15-01-2m6 v e

25-07-2018 Enforcement and Monitaring Guidelines for Sand Mining -2020 v@

SEIAA/SEAC BT Wil SOP & arg%a umy mn...."

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10/2024.
During the meeting a presentation was given by Shri Parasnath Yadav, Mining Officer, Ghazipur
along with other senior afficers of DGM.

valustion/ isal in Join ol SEAC-1 & SEAC-2 on 1071042024

Joint meeting of SEAC-1 & SEAC-2 was convened 10/10/2024 for evaluation/sppraisal of
DSR: of District- Ghazipur. Based on the documents submitted, & presentation on DSR Ghazipur for
minor mineral River Bed Material - RBM (Sand/Bajri‘Boulder) / Sond Mining-2024 was made by
Shri Parasnath Yadav, Mining Officer, Ghazipur-along with Senior Officials of D.G.M. -UP.



Para wise response and compliance as per the “Standard Operating Procedure” formulated by

the Joint commitiee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

2

The minal District Survey Report of District- Ghazipur was prepared in Year- 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were totzl 06 mining lease areas.

Thereafter, the updated DSR of District- Ghazipur was prepared by Sub-Divisional
Committee of District- Ghazipur in Year-2024 and total 04 (02 existing and 02 new) mining
lease areas have been proposed in updated DSR.

Lease wise arca, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster unalysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental semsitivity, transportation routes through
cadasiral map and Google map.

As per the information provided by District Magistrate, Ghazipur vide its lemter no.
3467 /12— /2024, dated 24/09/2024, the DSR was uploaded in public domain for the
period of 30 davs and no complaints have been received during this period.

The Final Draft DSR of District- Ghazipur has been also examined by the Director,
Directorate of Geology & Mining, U.P.

Lease wise NOC from Forest and lmrigation Department for all the 04 areas of Final Draft
DSR has been obtained.

SEAC Del [liH

SEAC asked about the status of utilization of DMF Funds?

*  District Mining Officer, Ghazipur informed that funds amounting to Rs 25.04 Lakhs
approx, have been allotted from the year 2018 from DMF funds which were used as per
the ohjectives of DMF Rules.

SEAC while evalunting presentation suggested that lease should be demarcated after
each monsoon period.

»  District Mining Officer, Ghazipur informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared snd issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is abserved in the lease while conducting demureation?

»  District Mining Officer, Ghazipur informed that as per the Rule of UPMMCR-2021, geo-
coordinales of the lease ares are published in e-tender and initial demurcation report of
corer pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zome are presented The DGM-Lucknow afier
satisfaction approves such mine plans mnd such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.
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SEAC aslied about the further mineral development in District Ghazipur?

+  District Mining Officer, Ghazipur informed that at present there is 02 new mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that Districtc Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

s  District Mining Officer, Ghazipur agreed to the point and ensured the SEAC that the
sugzestion will be incorporated by District Administration.

SEAC rajsed concern shout sufety of bridges and other structures by maintaining the
standurd distance from all the leases of the district.

=  District Mining Officer, Ghazipur informed thai as per Utiar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
CGuidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of District-Ghazipur along with following conditions:

1.

The District Survey Report {DSR) shall be wpdsted once in five yemrs as mentioned in
MoEF&CC, Govt. of India Notification Mo, 5.0. 141(E}, dated 15/01/2016, as per laid down
procedure, under intimation 10 SEIAA.

It was informed that there are 04 mining lease areas are proposed in the final DSR.

I any new lease is identified, Sub-Divisional Commitice will follow the entire procedure
every time on the basis of existing DSE.

After npproval of DSR from SEIAA, the District Adminismration shall upload the DSR m
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. B66/86-2017-13272016 dated 15/05/2017 issued by Department of Geology
and Mining Government of U.P. or any modification in it by competent authority,

DMF fund should also be utilized for the environmental protection, development and
mainteniance of haulage road.

The lease shall periodically conduct sudits of operative mine leases and tzke comective
measures as per the directions of District Administration in case of adverse observations and,
ayearly report on this shall be sent 1o SEIAA as compliance.

enila (9): Evaluation/ raisal of District Survey Report (D ct-Pra:

Background:

In the joint mesting of SELAA, SEAC-| & SEAC-2 the detailed Standard Operaling

Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
ps well s in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CE, Gol. Notification No. 5.0,
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141(E) dated 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs, Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023,

The District Magistrate, Prayagraj submitted the draft DSR vide its letter no. 1688/Khanij/
2024-15, dated 22/08/2024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR
was forwarded to the Director — Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no. 1401/DSR,
dated 12/09/2024 and mentioned as follows:

“.EER geu W g 9 gedie wfii @ MRuem wr w oafee
WA R T, WA @R AR g SlouHosTRo w1 adeaer Ry )
A § YN Sustainable Sand Mining Management Guideline-2016, wafavor
T @ weEy e wEed @ afge e 15012018 W@ Rl
25—07-2018 Enforcement and Monitoring Guidelines for Sand Mining-2020 T
SEIAA/SEAC BTRT G SOP & a7 917 7741...."

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dared 24/09/2024
During the meeting a presentalion was given by Shri Ajay Kumar Yadav, Mining Officer, Prayagraj
along with other senior officers of DGM.

The Secretariat informed the committee that earlier the District Survey Report (DSR) of
District-Prayngraj was put up in joint meeting of SEAC-1&2 dated 24/09/2024 and observed as
follows:

"... During the appraival of DSR the Secretariat informed the foint committee that a compliant

letter dated 20/09/2024 of Shri Sanjay Tiwari, Emvironmemt Activist, Village-Dika,
Karchhana, Prayagraf has been received in Sécretariat against the District Survey Report of
Prayagraj. The committee has gone through the compliant latter and opined that the above
compliani letter should be shared with Mining Department to submit factual report on the
points raised in compliant letter dated 20/092024 olong with supporting documents. The
matter will be discussed after receipt of abave information. ™

In view of above decision, District Magistrate, Prayagraj vide its arder dated 29/09/2024 form
8 joint committee of Additional District Mugistrate (Admin). Prayagraj and Senior Mining Officer,
Prayagraj to provide a factual report on the issued raised in compliant letter dated 20/09/2024 of Shri
Sanjay Tiwari District Magistrate, Prayagraj vide its letter mo. 1907/Khanij2024-25, dated
(8/ 102024 provided the factunl report to SEAC and mentioned as follows;

LMY ST @ v i, @ fuw ade R wdem R 2004 @ wwew F S wom fard,
wfave grdwel frard am-de, swoEn wemre g o fered o3 Peie 20002004 @ e
Minutes of the Joint Meeting of SEAC-1 and SEAC-2 U.P. held on 24/09/2024 ¥ f3 #3 frfu
7 | e wege & ey B 2002024 3 F0ET A SRS GifE S e a-

— -

1 WE W fis MESAIEA Ty g @ ] A e oo § 1F & Ai8-2017
206 § 2020 % Ry Wy |H fow A WS WA W @, # @
witgE % wEw Aen o5 o | Sut w1 faen wdue Red-2017 § dur Fwm e
ui ford w1 R wfan A frivrs, g of ofed Prdeen ww afte we
(STHSR) TEY § W 45 | SEe ® U9 60— 1406/ Ti1qhesiee s 20e00ll) RAiw ieaz
w1 Pt fran e Froree | 2020 8 93 vo—1es2 /w10 RS /2020(11) TR 1a012021
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Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evaluation/appraisal of
DSR of District- Pravagraj. Based on the documents submitted, o presontation on DSR Prayagraj for
minor minernl River Bed Sand/Mormum-2024 was made by Shri Ajay Kumar Yadav, Mining Officer,
Prayagraj along with Senior Officials of D.G.M-UP.

Para wise response and compliance as per the "Stundard Operating Procedure™ formulated by
the Jomnt committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

. 'The initial District Survey Report of District-Prayagraj was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
tir time and finadly there were tolal 35 mining lease areas.

2. Thereafter, the updated DSR of District-Prayagraj was prepared by Sub-Divisional
Committee of Districi- Pravagraj in Year-2024 and total 23 (23 existing govt land) mining
lease arens have been propesed in updated DSR.

3. Lease wise aren. pata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposad DSR.

4. Individunl lenses are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map,

5. As per the information provided by District Magisrate, Prayagraj vide its letter no.
1688/Khanij/ 2024-25, dated 22082024, the DSR was uploaded in public domaim for the
perind of 30 davs and compliant letter dated 29/07/2024 of Shri Kadnmraj, Mfs Vedansh
Enterprises has been received during this period regarding khand no. 27 & 28 mentioned in
draft DSR serial number 16 and 17. The above compliant letter put up in Sub-Divisional
Committee (SDC) meeting dated 08/08/2024 and the commitiee mke cognizance of compliant
letter and disposed sccordingly. As per decision taken in SDC meeting dated D8/08/2024, a
letter regarding disposal of compliant also sent to complainant through registered post.

6. The Final Draft DSRE of District-Prayagraj has been also examined by the Director,
Directorate of Geology & Mining. U.P.

7. Lease wise NOC from Forest and [rrigation Department for all the 23 areas of Final Draft
DSR hias been obtained.
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C Deliberation:

1. SEAC asked about the status of utilization of DMF Funds?

*  District Mining Officer, Prayagraj Informed that funds amounting to Rs 37,49,04,336.5/-
approx. have been allotied and phase wise utilized since 2017 from DMF funds which
were used as per the objectives of DMF Rules.

Z. SEAC while evaluating presentation suggested that lease should be demareated after
each monsoon period.

*  District Mining Officer, Pruyagraj informed that as o matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demurcation report in this nspect is prepared and {ssued to lease holder.

3. SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demareation?

s District Mining Officer, Prayagraj informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initis) demarcation report
of comer pillar coordinates is issued to project proponent along with Lol and Lease Map,
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presemted. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under worksble / non-workable area eategory,

4. SEAC asked about the further mineral development in District Prayagraj?

»  District Mining Officer, Pravagraj informed that at present there is no new mining lease
arcas has been proposed in the distriet which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SETAA/SEAC,

5. SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollation,

»  District Mining Officer, Prayngraj agreed 1o the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.
6. SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

»  District Mining Officer, Prayagraj informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Manngement
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee has gone through the factual report provided by the District
Magistrate, Prayagraj and after detailed discussion the SEAC of the opinion that the points
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raised in compliant letter are baseless and did not find any merit. Accordingly, the compliant is
disposed off.

In view of above, the joint committee after detalled deliberation recommended to
approved the District Survey Report (DSR) of Distriet-Prayagraj along with following
conditions:

I. The District Survey Report (DSR) shall be updated once in five vemrs as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0, 141(E), dated 13/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. It was informed that there are 23 mining Jease areas are proposed in the final DSR,

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure

every time on the basis of existing DSE.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lesse Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5, The District Administration shall utlize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
und Mining, Government of U ", or any modification in it by competent suthority.

6. DMF fund should also be ufilized for the environmental protection, development and
maintenance of haulage road.

7. The lesse shall periodically conduct audits of operniive mine leases and ke comective
measures a5 per the directions of District Administration in case of adverse observations and,
a yenrly report on this shall be sent-to SEIAA as compliance.

LT

The meeting ended with & vote of thanks of Cheirman,

Egh Srivastava)

(Dr. Ratan Kar) (Dr. Brij O wasthi)
Member, SEAC-1 Hmhnr. SEAC-1 Member, SEAC-1
{Tanzar Ullah Khan) (Dir. Shiv Om Singh) {Ashish Tiwari)
Member, SEAC-2 Member, SEAC-2 Member-Secretary, SEAC-1&2
(Rajive M (Dr. Harikesh Bahadur Singh)
Chairman, SEAC-1 Chairman, SEAC-2
odal, SEAC-1 & No -2
Mol prepared by Recretaniat in consultation with
Chatrrman & Members on the et of d2clsjom
taken by juint cominmies durisp the meating
Page 28 of 28

67



ﬂ'ﬁi-

& 9,

o= :

929  ANNEXURE-5

Aaeg Afem,
TROZ0AEOTOND,

MadT T, =5 |
Fraw,

AT |

F 33 /A /2023 i o g 7o, 2024

R~ District Survey Repart (DSR) of District- Hamirpur % 474 7|

e,

T FAR F ¢ A wE HEw 13994009090 BAE 12.09.2024 T

e F SOTHOATD- YR #HROT B UM wiN fAem qwee sl @ few R
10.10.2024 @91 799 FWIE wWET 9sE Faier oftero, om0 # 32w Reie 25.10.2024
ﬂruangir%ghwmﬁ%mmaﬁmmﬁmnmu

e

10.

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of india Notification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA,

It was informed that there are 119 mining lease areas are proposed in the final DSR.

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing D5R,

After approval of D5R from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of
Geology and Mining, Government of UP. or any modification in it by competent
authority,

DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road,

The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations
and, a yearly report on this shall be sent to SEIAA as compliance.

Replenishment study on the basis of which the mineral availability is assessed should be
uploaded on websites of District and Mining Department Uttar Pradesh and submitted to
SEIAA along with methodology adopted for study and details like geo-coordinates etc. of
study points,

The District shall prepare a schedule for conducting replenishment study annually. This
study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted to
SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow all
norms and procedure 1o ensure no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-gver neaded
after the monsoon.
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, . . )
11. Details of social and environmental preservation work done like name of the villages,

health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

12, Geo-coordinates of each lease should be mentioned in the DSR and submitted to SEIAA
online.

13. Clusters should be clearly marked on district map and submitted to SEIAA within a
manths.
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 04/04/2024

The Joint Meeting of State Expert Appraisal Committee (SEAC — 1 & 2) was held in Directorate
of Environment, U.P. on 04/04/2024, following members were in the meeting:

1. Shri Rajive Kumar, Chairman, SEAC-1

2. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2

3. Shri Ashish Tiwari, Member-Secretary, SEAC - 1 & 2
4. Dr. Ajai Mishra, Member, SEAC-1

5. Shri Umesh*Chand Sharma, Member, SEAC-1

6. Dr. Ratan Kar, Member, SEAC-1

7. Dr. Brij Bihari Awasthi, Member, SEAC-1

8. Dr. Amrit Lal Haldar, Member, SEAC-2

9. Dr. Dineshwar Prasad Singh, Member, SEAC-2

10. Shri Tanzar Ullah Khan, Member, SEAC-2

11. Prof. Jaswant Singh, Member, SEAC-2

12. Dr. Shiv Om Singh, Member, SEAC-2

13. Shri Amit Kaushik, Joint Director, DGM
14, Shri Naveen Kumar Das, Joint Director, DGM
15. Shri S.N. Patel, Geologist, DGM

16. Shri Rajesh Kumar, Mines Officer, DGM
17. Shri G.K. Dufta, Mining Officer, Jalaun
18. Shri Devendra Singh, Nodal Officer, SEAC-2
19. Shri Abhishek Tripathi, Nodal Officer, SEAC-1

The Nodal Officers welcomed the Chairman’s, Members and Officers of Mining Department in
the meeting which was conducted via dual-mode (virtually/physically), .
In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

Agenda: - Evaluation/Appraisal of District Survey Report (DSR) of District Jalaun.

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rogks, which was send to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
141(E) dated 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumdr, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate Jalaun submitted the draft DSR vide his letter no- 745/khanij-MMC-
30, dated 18-01-2024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR was
forwarded to the Director — Geology & Mining by secretariat for comments and suggestions. The
Director, Geology & Mining has provided his comments and suggestions vide letter no. 3452/DSR,
dated 14/03/2024 and mentioned as follows:

"....wmmmﬂﬁﬁaﬁﬁﬂﬁ%@ﬁﬂmmmwnﬁamm
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 04/04/2024

Sustainable Sand Mining Management Guideline-2016, qgfaRer a9 Ud Woldg
Ifeads HaTerE @ ARRgE feAE 15—01-2016 U faE 25—4-2018 Enforcement
and Monitoring Guidelines for Sand Mining -2020 g SEIAA/SEAC ERT SIRY
SOP & w9 g Tar....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 in dated 02/04/2024.
During the meeting a presentation was given by mining officer Shri G.K. Dutta, along with other
senior officers of DGM. The committee took note that the presentation was not comprehensive and
requires modifications. The mining officer mentioned that they would provide a para-wise response to
the Standard Operating Procedure (S.O.P.) formulated by the Joint Committee of SEAC/SEIAA. It
was decided that the matter will be discussed in the next Joint Meeting of State Expert Appraisal
Committee (SEAC-1 & 2) to be held on on April 4th, 2024.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 04/04/2024

Joint meeting of SEAC-1 & SEAC-2 was again convened on 04/04/2024 for
evaluation/appraisal of DSR of District-Jalaun. Based on the documents submitted, a presentation on
Revised DSR Jalaun for River Bed Sand/Morrum Mining-2024 was made by Shri G K. Dutta, District
Mining Officer- Jalaun along with Senior Officials of D.G.M. -UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by the
Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of documents
and presentation the following facts have emerged :-

1. The initial District Survey Report of District-Jalaun having 68 areas was prepared in Year—
2017 in line with the MoEF Notification dated 15-Jan-2016.

2. Thereafter the updated DSR of District-Jalaun was prepared by Sub-Divisional Committee of
District-Jalaun in Year-2024 and 13 new areas has been proposed.

3. Accordingly, the revised DSR Jalaun now has total 81 Areas (i.e. 68 existing areas and 13
new areas). Lease wise area, gata/khand no., proposed minable quantity, geo-coordinates are
proposed in Annexure-1 to Annexure-7 of proposed DSR.

4. This DSR was uploaded in public domain for 30 days and no comments/objections were
received in this period.

5. The Updated DSR of District-Jalaun has been also examined by the Director, Directorate of
Geology & Mining, U.P.

L]
6. Lease wise NOC from Forest and Irrigation Department has been obtained for existing and
proposed leases.

SEAC Deliberation:

1. SEAC asked about the address of issue in DSR related to existence of crocodile in river
bed of Jalaun?

e District Mining Officer, Jalaun informed that the Hon’ble Supreme Court has stayed

the Hon’ble NGT, New Delhi order dated 27/04/2023 passed in Appeal no. 07/2022

Ghanai Vs. SEIAA, U.P. & Ors. However lease wise NOC from Forest and Irrigation

Department has been obtained for existing and proposed leases. Moreover, at the time

of baseline monitoring for prior environmental clearance for each individual lease this



aspect will be properly looked by concerned accredited consultant hired by project
proponent.

2. SEAC asked about the status of utilization of DMF Funds?

* District Mining Officer Jalaun informed that funds amounting to Rs. 24 Crores have
been allotted and phase wise utilized since 2017 from DMF funds which were used
for environment conservation, creating of social infrastructure facilities, improvement
of educational institutions and other community works nearby mining areas.

3. SEAC ask tabout the measures taken to control illegal mining impacting environment?

*  Distrlct Mining Officer Jalaun and Senior officials of DGM informed that under the
Integtated Mines Surveillance System, all the operative mine areas are geo
fenced, CCTV cameras at the mines are installed, Weigh Bridges are fitted with
CCTV cameras which are integrated with centralized Command Contro! Centre at
D.G.M. Head Quarter with the help of which the activities are monitored on 24x7
basis. Artificial Intelligence software based Check gates with CCTV are installed in
various locations to control illegal mining' activity including overloading, for the
control of illegal mining and illegal transportation, Task Force has been constituted at
D.G.M. Head Quarter Level, there is provision for execution of mining lease deed
only after physical demarcation. Compensations are imposed on observed faylts as
per provisions of UPMMCR-2021.

4. SEAC asked #bout the status of compliance of Environmental Clearance conditions
imposed on lease holders?

*  District Mining Officer Jalaun informed that EC compliances are submitted to various
authorities as per the terms and conditions of EC. DSR is a district planning
document for five years and prepared as per MoEF Notifications / Guidelines
covering all the chapters. _

3. SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?
' * District Mining Officer Jalaun informed that prior to auctioning/recommending a
lease, a joint survey of Officials of Revenue Department, Mining Department,
Survayour and Lekhpal is done to verify the status of mineral deposits. Lease wise
recommendation reports are made as compliances. P
6. SEAC asked about the status of lease wise latest maps using LIDAR technology?

* Distrigt Mining Officer Jalaun informed that currently cadastral maps are used in the

Jjoint survey and in drone based technology shall be used, as part of future planning,
7. SEAC asked that how is sustainabie mining ensured in district?

* District Mining Officer Jalaun informed that leases are auctioned on the basis of
demand and supply arising from the markets and rest of the mineral in balance leases
is conserved for further demands.

rl

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Jalaun along with following conditions:

1. The period of validity of Revised DSR Jalaun-2024 shall be 5 years from the date of its
approval.

2. If any new lease is identified, its validity will be co-terminous with the validity period of
current DSR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.



Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 04/04/2024

3. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

4. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

5 The District Administration shall periodically conduct audits of operative mine leases using
drone based survey and take corrective measures in case of adverse observations and a
quarterly report on this shall be send to SEIAA as compliance.

The }rleeting ended with a vote of thanks of Chairman.

~——

ish Tiwari) (Dr. Ratan Kar) (Umesh Chandra Sharma)
Member S tary, SEAC-1 & 2 Member, SEAC-1 Member, SEAC-1
(Dr. Brij ll?;Li A‘avasthi) (Dr. Ajai Mishra) (Tanz llah Khan)
Member, SEAC-1 Member, SEAC-1 Membgr, SEAC-2
SIS ) o
" Sy ‘
Prof. ant Singh) (Dr. Shiv Om'Singh) (Dr. Dineshwar Prasad Singh)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2
(Dr. Amrit Lal Haldar) (Rajive Kumar) (Dr. Harikesh B Siﬂgh)
Member, SEAC-2 Chairman, SEAC-1 Chairman, SEAC-2

g s

Nodal, SEAC-1 & Nodal, SEAC-2
MoM prepared by Secretariat in consultation with
Chairman & Members on {ge basis of decisions
taken by joint committee during the meeting.
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Pre & Post Monsoon Replenishment Study Report
with Reserve Estimation Report
of River Bed Sand/Morrum Leases

As per Chapter-5 of the Enforcement & Monitoring Guidelines for Sand Mining-2020 issued by MoEF&CC

Study Period — Year 2023
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PREFACE

A Drainage system is the pattern formed by streams, rivers and lakes in a drainage
basin, In a drainage system, streams or rivers always connect logether to form  networks.
Several factors such as topography, soil type, bedrock type, climate and vegetation cover
influcnce input, output and transport of sediment and water in a drainage basin (Chearlion,
Zi008). Such factors also influence the nature of the pattern of water bodies (Twidale,
2004}, As a consequence, drainage pattern can reflect geographical characteristics of a river
network 1o a certain extent. There are several types of drainage pattern. So far, much research
has been done on the description of drainage patterns in geography and hydrology fe.g.
Howard, 1967, Lamberi, 1998; Twidale, 2004, Pidwirny, 2006).

In addition, sediment transport knowledge is important in river restoration, ecosystem
protection, navigation, watershed studies and its management. Bed load represenis the
lower portion of sediment load in natural rivers. Fluvial sediment load materials are
transported by rivers. Sediment load can be divided into bed load and suspended load based
on the mode of transport. Bed load is transported close to the bed where particles moved by
rolling, sliding, or jumping (ddeghola, 2012). Xlaoging (2003) explained that bed load
transport in natural rivers is a complicated phenomenon. lts movement is quite uneven in
both the transverse and longitudinal directions, which vary considerably.

The state of Uttar Pradesh has great importance in the local, regional, national and
international perspectives due to its distinet physiographic conditions. It is endowed with
diverse wvegetation types, ranging [rom (ropical to subtropical, lemperaic and alpine
including riverine, grasslands and wetlands. The rivers of Uttar Pradesh play’s an important
role for the nation and provide water required by various sectors such as imrigation, drinking,
recreation and industrial requirements etc. Besides, mining activities are also being carried
out in the rivers for the developmental process.

Removal of excess sand and stone from river bed helps to maintain the carrying
capacity and provides protection from flooding during monsoon season. Further,
continuous flow of river is essential for ecological and economic needs such as irrigation
and biodiversily etc. Therefore, drainage study of the river helps to understand potential
carrying capacity of water during monsoon scason which is generated from rainfall in the

watershed and gquantity of di-siltation of rivers under mining affected areas.

A
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In line with same, Replenishment study was carried out for operative/new/planned
River Bed leases of District Jalaun. Quantification and estimation of river bed minor
material (Sand/Morrum) was accomplished by following scientific approaches as envisaged
in Sustainable Sand Management Guidelines — 2016 (SSMG-2016) and its contemporary
guidelines Enforcement & Monitoring Guidelines for Sand Mining (EMSM-2020)issued
by MoLF&CC in January-2020.

Mining areas were peo-tagped and surveyed for analysis of study of the
availability/potential of sand and gravel. Estimation of deposition and safe limit for
extraction/ removal of deposited river bed material available in the various rivers/streams
were done by analysing elevation profiles and pit profiles at regular intervals and DGPS
hased Survey.

Sub-Divisional Committee — District Jalaun
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1. INTRODUCTION

The sediment of a river is commonly considered to be aesthetically displeasing and environmentally

degrading. Conversely, part of the sediment (sand and gravel) may represent a natural resource for use

hy society. As such, river deposits become renewable resources, periodically replaced by sediment

transport in the river.

Bed-load Material: The mixture ol

|
sediment that composes a streambed.

Bed material is stationary, bul particle
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particles are mobilized and become Saitation Traction

purt of the bed-load or suspended load.

Bed-load discharge: A measure of the quantity (weight) of bed-load per unit time also
referred to as bed-load- transport rate.

Bed Material: The mixture of sediment that composes a streambed. Bed material is stationary,
but particle size is important to sediment transport because as energy level of a stream increases,
some bed-material particles are mobilized and become part of the bed -load or suspended load.
In this report, composition of bed material is defined by particle -size distribution.

Suspended Sediment Material: Usually small particles. suspended by turbulence of the flow
or existing as colloids, and transported at about the same downstream velocity as the flowing
waler. Suspended sediment is distributed at all depths in flowing water.

Suspended-sediment load: A peneral term referring to the quantity (weight) of suspended
sediment in transporl.

Suspended-sediment discharge: A computed value of the quantity (weight) of suspended

sediment per unit time, also referred 1o as suspended-sediment transport rate.

Report Coverage :-

-

The report covers the study of River Bed Minor Mineral Material in the stretch of Betwa &
Yamuna District Jalaun,

Removal of excess sand and stone from river bed helps to maintain the carrying capacity and
provides protection from Nooding during monsoon scason. Further, continuous flow of river is

essential for ecological and economic needs such as irrigation and biodiversity ete.
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Therefore, drainage study of the river helps to understand potential carrying capacity of water
during monsoon scason which is generated Trom cainfall in the watershed and quantity of di-
siltation of rivers under mining afTected areas.

Replenishment potential of the existing/inoperative mining areas are studied to assess the
availability/polential of sand and gravel,

Estimation of deposition and sale limit for extraction/ removal of deposited river bed material
available in the various rivers/streams were done by analysing clevation profiles and pit profiles
at regular intervals,

The conclusion has been arrived upon considering the various factors as per guidelines and data

correlation of pre and post monsoon period.
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Study Area Map - District Jalaun, Uttar Pradesh
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Aress under River Betwa
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Areas under River Yamuna
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2. OBJECTIVE OF THE STUDY

L]

To assess the possibility of safe extraction of river bed material from River Yamuna and
Betwa in Distriet Jalaun,

To determine the existing reserve and rate of replenishable quantities within mine lease area
in arder to establish sustainable operations of leases and quantification of .5.R,

To prepare a Scientific Replenishment Study Report which can form the basis for
updation/modification of District Survey Report.

The results of Replenishment Study Report will be used by Sub-Divisional Committee for
preparing the D.S.R. The SDC with the results of this report will again visit each site for
physical deposit verification and prepare lease wise Joint Inspection Report. The resulis of
replenishment  study and SDC  Joint Inspection Report will form  the basis of
updation/modification of District Survey Report.

To identify ecological and environmental sustainable balance between river sand mining and
replenishment. As the extracted sand is required to be replenished in next monsoon it is
therefore necessary to do sand budgeting before and after monsoon to ensure that the
extraction will not exceed sedimentation.

The imbalance may cause threat to the ecosystem of the area / region, il proper study and

sand budgeting is not done.
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3. METHODOLOGY

PHYSICAL SURVEY FOR RESERVE EXTIMATION IN PRE-MONSOON PERIOD:

For existing mineral reserve estimation in pre-monsoon period, river was surveyed and ground
level coordinates and elevations at regular intervals were recorded with the help of DGPS. Deposits
I meter above the river water level was considered as existing deposits in pre-monsoon period. For
this base flow level of river was determined.

Physical survey and collection of information related (o existing reserves and by conducting pit
profiles are regular intervals with the help of JCB Machine and Auger digging equipment upto a

depth of three meters was done.

METHODOLOGY FOR CONDUCTING REPLENISHMENT STUDY

Generic structure ol Replenishment Study as mentioned in the Chapter-5 of the EMGSM-2020
Guidelines were lollowed for calculation of replenished results.

The district has identification of §1 leases (68 existing leases of D.S.R. and |3 proposed leases) out
of which 11 leases were operational before monsoon period by various lease holders. The rate of
replenishment was ascertained for all the leases.

The main aim ol the survey work and measurements was Lo carry oul the collection ol baseline data
in pre-monsoon period which was repeated in post-monsoon period to assess the quantum of
replenishment.

Depending on the geographical and site-specific conditions, practical limitations to complete the
studies of 81 individual areas in definite time period as mentioned in the EMGSM-2020 guidelines
was observed by Sub-Divisional Commitiee.

The studies were done on the basis of individual mines approach. Study plans were prepared for all
the leases and each lease was surveyed with DGPS and elevation records in intervals of 200 meters
were recorded. Inventory of the recorded “[Elevation Index™ of leases were prepared in pre and post
monsoon period.

Changes in the elevation in pre and post monsoon period in each interval (called Ground Control
Point- GCP) was tabulated. Area of deposition for each cross section was caleulated and summation

deposition at each GCP was done to report the overall thickness observed in the post-monsoon

|
o ,_—‘f_q& .._'_,_,._.,—'—"'

period.



550

As the size ol leases generally were > 10h., lease wise cross section DGPS survey was conducted
H00m upstream, within cluster area and FO0m downstream and measurcmonts were taken in equal
distance intervals of 200m across the lease width and along the lease length, falling in river bed.

Assessment of bulk density was done by referring the report published by Directorate of Geology

& Mining,

Hlustrative Grownd Contrel Point (GCP) Map of a lease

(] {&ﬁ_ﬁ\’:’
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4. DISTRICT AND RIVER PROFILE

The Jalaun District includes an area of 4,544 sq.km. It is the northernmost district in Uttar Pradesh.,
This district is a large arca that spans the north of the state. The Yamuna River in the north and
the Betwa River in the south border it. The western border follows the Phuja River. The eastern
border is shared with Hamirpur district. The area lies between Latitude 26° 267 to 25 45" North
and Longitude 79 57" to 78" 00° East, falling in the survey of India Toposheet No.54 N.

Jalaun district is surrounded in all four directions by rivers Yamuna, Betwa, Pahuj and Dhasan.
The net sown area is 3.50 lakh ha and 1.95 lakh ha as net irrigated area with cropping intensity of
I18.82%. Small and marginal fanners contribute 74% of total farm holdings. 52.76% of fanners
have land holdings less than | ha and 21.69% have land holding of 1-2 ha. Jalaun District is a part
of Jhansi Division. The district has population of 16,89,974 (2011 census), with a population
density of 370 persons per sgkm. The district lies entirely within the level plain of Bundelkhand,
north of the hill country. and is almost surrounded by the Yamuna River, which forms the northern
boundary of the district, and its tributaries the Betwa, which forms the southern boundary of the
district, and the Pahuj, which forms the western boundary. The central region thus enclosed is a
dead level of cultivated land, almost destitute of trees, and dotted with villages. The southern
portion presents an almost unbroken sheet of cultivation. The Non River flows through the centre
of the district, which it drains by innumerable small ravines.

The districts of Etawah and Kanpur lie to the north across the Yamuna, while Jalaun District lies
to the east and southeast, Jhansi District lies to the southeast, and Bhind District of Madhya
Pradesh lies to the west cross the Pahuj.

District has five Tehsils namely Jalaun, Orai, Kalpi, Madhogarh and Konch, Area wise, the biggest
tehsil is Kalpi (Area 1252 sqkm) while smallest is Jalaun {Area 682 sqkm). There are total 9 blocks
in the district.

Topopraphy and Terrain:

The topography of the district also plays a key role in locational analysis for any provision of
services and facilities. Jhansi is located in the plateau of central India, an area dominated by
rocky reliefs and 6 minerals underneath the soil. It has an average altitude of 144 meters above
msl. The city has a natural slope in the north as it lies on the south western border ol the vast

Tarai plains of Uttar Pradesh. The elevation rises on the south. The land is suitable for eitrus

—_— _—-""r..
—
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species fruits. Main crops grown in the district include wheat, pulses. peas & oilseeds. The region

relies heavily on Monsoon rains for imigation purposes,

Water Course and Hydrology:

o The area is chiefly drained by three perennial rivers namely, Yamuna, Betwa, and Pahuj. There
are many minor ephemeral tributaries, viz. Mon Nadi, Kunchamalanga Nadi which drains central
parts of the district area. Jamuna and Betwa are flowing towards east and Pahuja from south to
north. The overall drainage of the area forms dendritic pattern. Besides, there is cood network of
canal system draining from Betwa river through Kuthaund and Jalaun branches. The enlire area
of Jalaun district is underlain by quaternary alluvium, comprising mainly clay, kankar, sand, and
gravel over the basement of Bundelkhand granites. The thickness of alluvium increases towards
north which has good potential. Ground water potential in granites is poor as they have little
porosity. The weathered zone in the granite rock usually hold good quantity of water. The ground
water in the alluvium occurs under water table conditions in phreatic zones and under semi

conlined to confined conditions in the lower zone.

Land Form and Seismicity:

= The district fails in seismic zone I1I and lies in low to moderate hazard risk zone. No carthquake
has been observed in the district during Last 200 years. The district has however experienced

earthquakes on a few occasions.
Socio-Economies:

= As per the official Census data 2011, Jalaun had population of 1,689,974 ol which male and
female were 906,092 and 783,882 respectively. In 2001 census, Jalaun had a population of
1,454,452 of which males were 786,641 and remaining 667,81 1 were females. There was change
of 16.19 percent in the population compared to population as per 2001. In the previous census of

India 2001, Jalaun District recorded increase of 19.28 percent to its population compared to 1991,
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DISTRIPTION OF RIVERS
Yamuna in district Jalaun: The Yamuna forms the northern boundary of the district. It first touches

the district at the village of Sitoura in the erstwhile jagir of Jagamanpur, at the point where it is joined
by Sindh river. It Nows with a gently curving course forming the boundary with Etawal district as
tar as Shergarh ferry on the road from Jalaun to Auraiya, Then it turns south continuing to form the
district limit tll it leaves it some 16 kilometers south east of Kalpi town on the border of Baoni, With
the exception of a sudden loop north of the old city of Raipur and near Mainupur, its courses is not
characterized by any abrupt curves or bends. It's total length within the district limit is approximately

83 Kilometers.

The Yamuna receives waler of several tributaries during its course along the border of the district
but lew are of any importance. The Non rises in the tehsil of Orai and drains the southern portion of
the district. The Melunga starting not far from the town of Konch flows due North as far as Hadrukh
and turning near that town abruptly east holding a course parallel to Yamuna till it unites with the
MNon at Mahewa in Kalpi. Both the streams are, for most part deep-bedded and merely serve to carry
off the drainage of the central black seil tract during the rainy season and then dry up. In the upper
portion of their courses, they have low and shelving sides bul as they approach the main river, they
cut more abruptly and have scored out their banks to a considerable extent Near the junction with
the Yamuna which is about 13 kilometers north of the Kalpi town, they have been responsible for

more extensive erosion and deterioration.

In the extreme south lows a small but deep bedded stream called the Manmesari nullah which has
caused a certain amount of deterioration in the milages that border it. To the south of the tahsil Kalpi
flow two small streams, the Rayar and Jondhar which join the Yamuna near Kalpi starting in uneven
and adulating but not actually unculturable land, the two are flanked by ravines before reaching their

destination,

Betwa in district Jalaun: The Betwa forms the boundary with Jhansi along the southern border
from a point a few kilometers east of the town of Erichh 1o its junction with Dhasan. lts course,
which up to the junction runs due east tends then somewhat to the north-east and it meanders along
the south-eastern side of tahsil Orai and Kalpi, separating them from Hamirpur. Like the Yamuna it
leaves the district on Baoni border, It flows in a tortuous channel with many loops and bends. Its
total length along the district border is approximately 96 kilometers, but from point to point it does
not exceed 64 kilometers. Both the banks are fringed for some distance inland by unculturable

ravines. Pahuj in Jalaun - The Pahuj river rises in Gwalior district of Madhya Pradesh and Nows

L5
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through Jhansi, enters Jalaun in the south-western comer of tahsil Konch at the village of Savaiya-
Buzurg. The river lorms the western boundary, excepl al few points where the district projects here
and there beyond the stream. It is a much smaller river than the Betwa and Tows in a deep channel
between high banks in a sinuous course along the western side of that tahsil and pursues its way
north wards along the border of Madhogarh. Within 10 kilometers north-waest of this town it Mows
though the erstwhile jagir of Rampura and the village of Jaghar joins the Sindh river. river. On both
sides of the river, the banks are to a considerable distance cut up into ravines and nullahs. The Pahuj
has no tributaries in the district except Dhumna, a small stream which rises in Kalia and joins it near

Maheshpur.
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5. SEDIMENT COMPOSITION

The sediment ol a river is commonly considered to be aesthetically displeasing and environmentally

degrading. Conversely, part of the sediment (sand and gravel) may represent a natural resource for

use hy society, The poiential usefulness of the

sediment is enhanced when it is composed of

particle sizes found in deposits on the river-bed Dussobved and sunpended load

that would be replenished by newly transported | Bedigas  » - f

sediment afler mining. As such, river deposits |~ = ,,:*;-;: a2 = LA '-_ .?',,—-l-
become  renewable  resources, periodically _“ L i B 1+m: .

replaced by sediment transport in the river. Sediment deposition process

Sediment transport is the movement of organic and inorganic particles by water. In general, the
greater the flow, the more sediment that will be conveyed. Water flow can be strong enough to
suspend particles in the water column as they move downstream, or simply push them along the
bottom of a waterway. Transported sediment may include mineral matter, chemicals and pollutants,
and organic material. Another name for sediment transport is sediment load. The tolal load includes

all particles moving as bedload, suspended load, and wash load.

Sediment deposition is the process of settling down of suspended particles to the bottom of a body
of water. This settling often occurs when water [low slows down or stops, and heavy particles can
no longer be supported by the bed wrbulence. Sediment deposition can be found anywhere in a water

system, from high mountain streams, to rivers, lakes, deltas and floodplains.

Sediment transport is critical to understanding how rivers work because it is the set of processes that
mediates between the flowing water and the channel boundary. Erosion involves removal and
transport of sediment (mainly from the boundary) and deposition involves the transport and
placement of sediment on the boundary. Erosion and deposition are what form the channel of any
alluvial river as well as the floodplain through which it moves. The amount and size of sediment
moving through a river channel are determined by three fundamental controls: competence, capacity
and sediment supply. Competence refers to the largest size (diameter) of sediment particle or grain
that the flow is capable of moving; it is a hydraulic limitation. If a river is sluggish and moving very
slowly it simply may not have the power to mobilize and transport sediment of a given size even
though such sediment is available to transport. So a river may be competent or incompetent with

respect o a given grain size. 1f it is incompetent it will not transport sediment of the given size. 11t

Ll
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is competent it may transport sediment of that size if such sediment is available (that is. the river is
not supply-limited). Capacity refers to the maximum amount of sediment of a given size that a stream
can transport in traction as bedload. Given a supply of sediment, capacity depends on channcl
gradient, discharge and the calibre of the load (the Presence of fines may increase fuid density and
increase capacity; the presence of large particles may obstruct the flow and reduce capacity).
Capacily transport is the competence-limited sediment transport (mass per unit time) predicted by
all sediment-transport equations, examples of which will be examined later. Capacity transport only
oceurs when sediment supply is abundant (non-limiting). Sediment supply refers to the amount and
size of sediment available for sediment transport. Capacity transport for a given grain size is only
achieved if the supply of that calibre of sediment is not limiting (that is, the maximum amount of
cedintent a stream is capable of transporting is actually available). Because of these two diflerent
potential constraints (hydraulics and sediment supply) distinction is often made belween supply-

limited and capacity-limited transporl.

Most livers probably function in a sediment supply limited condition, although we often assume that
this is not the case. Much of the material supplied to a stream is so fine (silt and clay) that provided
it can be carried in suspension, almost any flow will transport it. Although there must be an upper
limit to the capacity of the stream to transport such fines, it is probably never reached in natural
channels and the amount moved is limited in supply. In contrast, transport of coarser material (say,

coarser than fine sand) is largely capacity limited.

Modes of Sediment Transport: The sediment load of a river is transported in various ways although

these distinctions are to some extent arbitrary and not always very practical in the sense that not all

of the components can be separated in practice. The modes are:

I. Dissolved Load

Suspended Load

Intermittent Suspension (Saltation) Load
Wash Load

Bed Load

noA W




557

6. ENFORCEMENT & MONITORING GUIDELINES FOR SAND MINING - 2020

e The need for replenishment study for river bed sand is required in order to nullify the adverse
impacts arising due to excessing sand extraction. Mining within or near riverbed has a direct
impact on the stream's physical characteristics, such as channel geometry, bed elevation,
substratum composition and stability, in-stream roughness of the bed, flow velocity, discharge
capacity, sediment transport capacity, turbidity, lemperature etc,

s Alleration or modification of the above attributes may cause an impact on the ccological
equilibrium of the riverine regime, disturbance in channel configuration and flow-paths. This
may also cause an adverse impaet on in- siream biota and riparian habitats, It is assumed that the
riparian habital disturbance is minimum if the replenishment is equal to excavation for a given
stretch. Therefore, to minimize the adverse impact arising out of sand mining in a given river
streteh, it is imperative to have a study of replenishment of material during the defined period.

s As per the provisions of EM Guidelines for Sand Mining — 2020, replenishment study requires
filed surveys. For this, original ground level (OGL) are to be recorded and area of
appradation/deposition needs to be ascertained by comparing the level difference between the
outside riverbed OGL and water level.

e The river reaches with sand provide the resource and thus it is necessary to ascertain the
rate of replenishment of the mineral. Regular replenishment study needs to be carried out to keep
a balance between deposition and extraction.

e The current study has been done on the basis of Physical DGPS Survey of lield as per proviso of
Section 5.2.1 of EMSM-2020 Guidelines.

# 'The conventional survey using DGPS and other survey tools are used to define elevation contours
of the lease area as the contour and the elevation benchmarks provide the bascline data for
assessing the pre and post-study period scenario.

« Baseline data on elevation status by formation of grids has been done on intervals depending on
the geographical and site-specific conditions

» The changes observed in the elevation in per and post scenario shall be depicied in graphical

forms along with reserve estimation of the mining area.

e
"
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7. INVENTORY OF SAND/MORRUM LEASES IN DISTRICT JALAUN

®  There are total 81 leases in district Jalaun. Out of this 68 are existing leases in the DSR and 13

leases ave proposed in studies.

River

 Area {in-l'nﬁ

%1.Na Villnge Tehsil Lease Detnils

I Betwa Mandha , Tehsil Ori A0, Khand-1 20,242
2 Petwn Mandha , Tehsil Orai 3G, Khand-2 20,242
3 Betwa Mandha | Tehsil Ora 3G, Khand-3 3480
4 Betwa Kartliara, Tehsil Omi 208, Khand-| 6,870
5 Betwsa kharka, Tehsil o 25132629 , Khand- | 201242
6 Betwa Kharkn | Tehsil orai 2513,2629 - Khand-2 20.2432
7| Bewa Kharka , Tchsil orai |  2628,2629, 2513 - Khand-3 20.242
8 Betwa Kharka , Tehsil omi 2257 - Khand-o 11740
[V Betwa Maobana | Tehsil O 1782 1783 - Khand-| 14.574
0 Betwa nohana , Tehsil Crai IFTRZ, 1783 - Khand-2 5206
Il Beiwa Mohana , Tehsil O 1782,1783 - Khand-3 £.90:6
12 Belwa Sikrivyas , Tehsil Orai 119316, 11912 - Khand-1 15,304
(3 Betwa Sikrivyas , Tehsil Crai 1191/2 - Khand-3 20,242
14 Betwn Siknivyas , Tehsil Cra 1190172 - Khand-4 20,242
1% Betwa Kurona . Tehsil Orai 317TMi - Khand-1 20242
16 Betwa lurona , Tehsil Orai 317Mi - Khand-2 20242
17 Betwa Furona , Tehsil Orm F17Mi - Khand-3 20242
18 Betwa Kaurona , Tehsil Orai 31781 - Khand-4 16,195
19 Betwa Kurona , Tehsil Crai 317Mi - Khand-3 12120
0 Betwa Draadri , T&hsdii Orai 2093 - Khand-1 20.242
21 Betwa Bandholi , Tehsil Orai 2559,2563 - Khand-1 20,242
22 Betwa Bandholi , Tehsil Orai 25502563 - Khand-2 20,242
= Bandholi , Tehsil Orai | 2558,2559,2563 - Khand-3 20242
24 Betwa Bandholi | Tehsil Orai 2558,2563 - Khand- 16.195
_1; Er.t'.-l; Bandholi , Tehsil Orai 2558,2563 - Khand-5 12.145
6 Beiwa Bandholi , Tehsil Orai 2556,2557 - Khand-5A 36,360
27 Betwa Simiriva , Tehsil Orai B64/320, B65/320 27470
28 Hetwa Simiriya , Tehsil Orai Bo6/144 17.500
34 Betwn Tikar , Tehsil Orai 1482 - Khand-1 20,242
30 Betwa Tikar , Tehsil Orai [482 - Khand-2 20.242
3l Betwa Bhedi khurd , Tehsil Kalpi 1396 - Khand-1 20.242
32 Betwa Bhedi khurd | Tebsil Kalpi 13960 - Khand-2 20,242
13 Betwa Bhedi kiwrd , Tehsil Kalpi 13960 - Khand-3 20.242
34 Betwa Bhedi khurd |, Tehsil Kalpi 13960 - Ehand-4 20,242
15 Betwa Bhedi khurd - Tehsil Kalpi 13960 - Khand-5 20.242
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16 Bieiwn Bhedi khaed |, Tehsil Kalpi 130605 = Khand-6 11740
_j} Betwa [ emuanpura , Tehsil Kalpi 1 240 - Khand-1 T.850
kT Betwa o Hermmnpura , Tehsil Kalpi 240 - Khand-2 20,242
30 etwa Hemanpura . Tehsil Kalpi 240 - Khand-3 3,360
.m Betwi ! _Hunmnpur.: . Tehsil Kalpi 2400 - Khand-4 16,195
41 Hetwa Hemanpura , Tehsil Kalpi 240 - Khaingd-5 16195
47 Belwa Basrchi , Teshil Kalpi 5496 - Khand- 1 16,195
4 Belwa Basrehi , Toshil Kalpi 596 - Khand-2 16.195
44 Belwa Chirpura , Tehsil Kalpi [0 - Khand-1 14,170
45 Hetwn Chirpura , Tehsil Kalpi 104 - Khand-2 14170
ah Betwa Foyotra  Tebhsl Kalp 267,268 - Khawd-1 20,242
47 Betwa Kyoira , Tehsil Kalpi 267,268 - Khand-2 18.218
48 Betwa Kyotra , Tehsil Kalpi 267,268 - Khand-3 16194
49| Betwa Pathretha , Tehsil Kalpi 747 - Khand- | 16,195
50 Betwa Pathrctha , Tehsil Kalp 747 - Khand-2 16 195
51 Hetwa Pathretha , Tehsil Kalpi 747 -Khand-3 16.195
E Betwi Pathretha , Tehsil Kalpi TA7 K hand-1 [6, 195
%3 Betwa Pathretha , Tehsil Kalpi 747 - Khand-5 |6, 195
4 Betwa Pathretha , Tehsil Kalpi A3% - Khand-6 (0020
55 Betwa Kehtahamirpur , Tehsil Kalpi [t - Khand-1 2710
6 Betwa Kehizhamirpur , Tehsil Kalpi 1064 - Khand-2 20,242
57 Betwa Kehtshamirpur , Tehsil Kalpi 1064 - Khand-3 12120
5K Betwa Fehtahamirpur , Tehsil Kalpi 1064 -E hamd-1 12,120
50|  Yamuna Taribulda , Tehsil Kalpi 36/1 - Khand-1 20242
) Yinmuna Gajraura , Tehsil Julaun 22114 6.950
&1 Yamuna hahtoli , Tehsil Jalaun TI4G 10,008
62 Retwa Pathretha , Tehsil Kalp R 4716, Khand-1 - ‘E—Eﬁ
63 N amuni Jeetaman Deewara , Tehsil Kalpi #4,85,86,87 - Khand-1 15.000
G ¥ aning Jectamau Deewara , Tehsil Kalpi 84 87,91 - Khand-2 15.000
&5 Y amuna Jeetamau Decwara . Tehsil Kalpi R82 89,9091 - Khand-3 13.080
66 Yomuna Jectamau Decwara , Tehsil Kalpi 8872, 89, 12041 - Khand-4 | 5,000
67| Yamuma Jeetamau Deewara , Tehsil Kalpi 1201 - Khand-5 15.000
68 Yamuni Harshankarpur Divwara , Tehsil Jalaun ToMi - Khand-01 9000
60 ¥ amunn HarshanKampur Diwara, Tehsil Jalaun oM -Khand-02 9000
70| Yomuna|  Simra Sheikhpur, Tehsil Kalpi 11771 - Khand-01 11.000
71| Yamuna Simra Sheikhpur, Tehsil Kalpi 1171 -Khand-02 10,000
™ Y anmuina Hecrapur Diwarn , Tehsil Kalpi 690 - Khand-01 | 5,000
73 ¥ amung Heerapur  Diwara, Tehsil Kalpi 1699 - Khand-02 15,000
74 Yamuni Heerapur Diwara, Tehsil Kalpi 169, 17T = Khand-03 15,000
7% Y amunn Heeraper Divwara, Tehsil Kalpi 1699, 171 - Khand-04 15.000
T Y amuna Heerupur Divwora, Tehsil Kalpi 1699, 17071 - Khand-05 15,000
77 Y amuna Heerapur Divwarn, Tehsil Kalpi 169/9 - Khand-06 I 5,000

.

P
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16979 - Khand-07

4 ¥ amuna Heerapur Divwara, Tehail Kalp 15,000

|“:|' E]ulwu- . - -__.h'_illl_uriy; , Tehsil - Orai 801, 861/12, 861/12Mi |47

; H0 Fetwa Simcriya , Tehsil - Orai B60/19 1112
i1 Betwa Parasun, Tehsil - Kalpi 4032115 1234
Total Arca 1255004 b,

o List of 11 Leases operational in the period of 1-0c¢t-2022 till 30—June-2023 along with
details of their Production.

s | ] e ] e
J 10 Betwa Tikar . Tehsil Orai 1482 - Khand-2 20.242 62,361
2 a7 Betwa Kyotra , Tehsil Kalpi | 267,268 - Khand-2 18.218 77,513
3 17 Betwa Kurona , Tehsil (rai 317Mi - Khand-3 20.242 145,881
4 e Hetwn Bandholi . Tehsil Orai zsss.zss:ijzasrz:ii 20.242 72,653
5 52 Beiwa Pathretha , Tehsil Kalpi 747 -Khand-4 16.195 1.52,579
0 34 Betwa Bhedi khurd , Tehsil Kalpi 13966 - Khand-4 20.242 47,551
! 51 Belwa Pathretha |, Tehsil Kalpi 747 -Khand-3 16.195 1.99,159
8 5 Betwa Khark, Tehsil omi | 2513,2629 , Khand-| 20.242 1.04,484
9 i Hetwa Bandholi . Tehsil Orai | 2390:2557 - Khm;dp: 36.360 4,90,917
10 55 Betwa Kehtzhamirpur , Tehsil Kalpi 1064 - Khand-1 9.710 i}{-}',z_@,
11 9 Betwa Mohana |, Tehsil Orai | 1782,1783 - Khand-1 4,574 50,400
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8. RESULTS OF LEASES IN PRE & POST MONSOON PERIOD

- 1 i Tatal
. . . .-‘u:m Miction Post-Monzoon | Quaniily
SLNo | River | VillagerUchsil Lease Details {in 2023 ch_]-u:nishmml: in Lease
T Risidve T T _j:in
Cum)
1| Pt i:_";;‘l"‘[;'m 145G, Khand-1 | 20.242 | 152827 19593 202420
2 | Bewa ,l?:::i“"&i 3G , Khand-2 20242 | 81575 120845 202420
5 | Bt :Tﬂ?lﬁ"!}‘m. 36 , Khand-3 8480 | swse2 | 26458 45020
4 | Betwa T':::E'I";}T;.i 208, Khand-1 6870 | 36394 32426 68820
5| Bewwa | R0OKE TERST 95139600 Khand-t | 20242 | 73883 28537 202420
6 | Bewa Tﬁ::‘;":m 25132629 - Khand-2 | 20242 | 107080 95340 202420
7 | Botwa | SR, | 26ZBAZ I3 | onaes [ omen 104651 202420
8 | Bawa | SR 2257 - Khand-6 | 10.740 | 37603 79597 117200
9 | Beivm TT::;;‘E;'I_;.[ I782,1783 - Khand-1 | 14.574 | 43931 67769 111700
10 | Betwa T"f:h":i'l“ﬂ:;i 1782,1783 - Khand-2 | 8906 | 42036 47024 B9060
1| Baws ,If;‘gi’fj_fj‘";i 17821783 - Khand-3 | 8.906 | 34466 54504 89060
12 | Boiwa | JROOW. | TSSGTONES | sa00 | agame 69768 153200
13 | peawa ,f:i"h‘:i‘ﬁéfﬂ'i 1191/2 - Khand-3 | 20242 | 92708 109712 202420
14 | Betwa f‘;ﬁlﬁifm 19142 - Khand-4 | 20242 [ 100712 93708 202420
15 | Betwa | ouromd 317Mi - Khand-1 | 20242 | 104651 198979 303630
16 | Boiwa | W0 317Mi-Khand-2 | 20242 | 67811 235819 303630
17 | Beiwa TE‘:;T‘:"Er;i II7Mi - Khand-3 | 20242 | 3097 295533 303630
I8 | Bewa T:‘_‘;:i‘f"gr;ﬁ 3ITMi- Khand-4 | 16.195 | 132460 110450 242910
19 | Bewa | .fhﬁ':;r;i 317Mi - Khand-5 | 12120 | 120848 61327 182175
20 | Betwa DM';)} ;ri“'“"“ 2093 - Khand-1 | 20242 | 64977 137443 202420
20| Betwa T“:};L‘:I"gr'm 2559,2563 - Khand-1 | 20242 | 120035 183595 303630
2 | Bawn ?ﬂ‘:ﬂ‘ﬂr‘m 2559,2563 - Khand-2 | 20.242 | 125703 177927 103630
23 | Bowa | LO0CHO IR | 20242 | 104854 198776 303630
2 | Bewa Irt’:l’l‘i':‘f]"'m 2558,2563 - Khand-4 | 16.195 | 107358 135552 242910

o TR T R

hnpibo T (S T3 @)
st on mbrmd fne, Seite
mfer sprsy, ot st sl
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25 | Bewwn | S| 25582563 - Khand-3 | 12,045 [ 59753 122422 182175
56 | oo :’::::‘I't”?;.'w “”’j“'"’i;i‘ Whind-— | 16360 | 149803 395597 | sasao0
27 | Betwa ;"_'l'::“'g:“ 8644320, 8650320 | 27470 | 170115 242835 412950
28 | Betwa :;::'J'E'm m&m; ~ |izsoo | 117250 145250 262500
29 | Bewa "'E""'{E.J" 'E[fhﬁ” 1482 - Khand-| | 20242 | 27529 174891 202420
30 | Bewa TE""‘{;{ :i'“"”“ 1482 - Khand-2 | 20242 | 37853 164567 202420
31| Betwa '?:f,':ﬁii I“E‘:‘Ei‘ 13966 - Khand-1 | 20242 | 83195 220435 303630
32 | Betwa ":T?i‘.."l‘f.i:. 13960 - Khand-2 | 20242 | 119225 184405 303630
33 | Betwa %ﬁgfﬁﬁi' 1396G - Khand-3 | 20,242 | 94935 208695 303630
34 | Bewa l,:f‘eﬁ; :"E:'[':i' 1396G - Khand-4 | 20242 | 67811 235819 303630
35 | Hetwa '?I!L‘;I‘fi :‘E‘;‘;ﬂ S| 1396G - Khands | 20242 | 120346 174284 303630
36 | Belwa ﬁh’d’i‘d“ﬂ':l‘; 1306G - Khand-6 | 11.740 | 92981 :-:3_| 19 176100
37 | Betwa 'IE:":;‘E’I;I 240 - Khand-1 7850 | 63444 58011 121455
38 | Betwa !;:'E“HTE';; : 240 - Khand-2 20242 | 115177 188453 303630
39 | Betwa ﬁ:::l“i‘ml 240 - Khand-3 13360 | 86573 113827 200400
40 | Betwa !IEE‘I:;TTE';EI 240 - Khand-4 16.195 | 125496 117414 242910
41 | Betwa !;;:‘I’TE‘:L 240 - Khand-5 16.195 | 106548 136362 242010
42 | Betwa Tg‘l‘f“’“gl‘pj 596 - Khand-1 16.195 | 71405 171505 242910
43 | Petwa Ti:;ﬁiaipi 596 - Khand-2 16.195 | 92620 150200 242910
44 | Betwa .[mﬁ“&;ﬁ 104 - Khand-1 14.170 | 91088 121012 212100
45 | Betwa 1::;11:;::“1{3& 104 - Khand-2 14070 | 61756 150344 212100
46 | Betwa “"“'g*[:;m“ 267,268 - Khand-1 | 20242 | 40079 162341 202420
47 | Bewa | ™ “'&i:;“m“ 267,268 - Khand-2 | 18.218 | 32246 149934 182180
48 | Betwa “?"E;r';l:':""“ 267,268 - Khand-3 | 16,194 | 133684 128256 161940
49 | Betwa ;;‘:I;‘;“ﬂ:‘tpl 747 - Khand-1 16.195 | 186546 137334 323880
50 | Betwa _l',’;‘;';“g:‘“;i 747 - Khand-2 16.195 | 158205 165675 323880
51 | Betwa Ii:::ﬁ::;m 747 -Khand-3 16195 | 130674 193206 325880
52 | Betwa I’;‘;‘]‘:ﬂmm 747 ~Khand-4 16,195 | 153671 170209 323880
53 | Betwa !';“r::';“’é‘:lm 747 - Khand-5 16,195 | 163388 160492 323880
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439 = Khand=t

106 = b hzncd-0

[ 000260

9.7

B2T00

44181

65120

469

151820

15640

1 (M = K himcl-2

104 - Khand-3

20,242

12,120

214565

131260

BG5S

BRI

S0540

[H1 500

]

[Feiwi

Kehtahamirpur
, Tehsil Kalpi

1064 K-

12120

127393

54782

L

Yamumna

Tartbulda ,
Tehsil Kalpi

A6/ - Khand-|

20.242

109914

25000

202420

182175

Ll)

Y amuna

fil

Cinjraurn
Tehsil Jalaun

2214

6950

6A4]

23339

Y]

Narnmina

Malnali |
Telisil Jaliun

T140

Gl

LK

Hetwa
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Tehsil kalpi

T4T N, Khand-1

1 0La0n

B2

53458

| D00

550

212541

T459

220000

Yamurna
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Tehsil Kalpi

84, 85.86. 87 - Khand-1

[ 5.000

GR 100

1 SGEHE

225000

i

Y amumna
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Tehsil Kalpi

84 8791 - Khand-2

| 5.00)

102750

122250

225000

L]

Y nmuna

Jectaman
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Tehsil Kalpi

BE72, 39.90.91 -

Khand-2

13.080

#3450

112750

196200

Gy

g

Jeetaman
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B8/2, 89, 12041 -

AT

15,000

97200

a7

i

Jeetamau
Deewar,

Tehsil Kalpi

12041 - Khand-5

| 5.000

L Rl

[ 27RO

225000

17100

225000

LT

Y amuna
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Toi - Khand-01

000

H5520

TRAE0

144000
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Jalaun

MM -k hand-62

Yomuna

Simra
Sheikhpur,
Tehsil Kalpi

2.000

Ad420

SO9580

144000

17 = Khand-01

I 1000

[B980

141020

TGl
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Y amuna

Simra
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1171 -Khand-02

10,0400

26000

1340040

a0

T2

N A
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[ = B hand-01

[5.00H)
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1 GO0

240000

T3
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1699 - Khand-02

15,000

101400

I 38600

240000

e
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__Kulpi

FasS, 17047 = Khamd-

03

15,000

a0

160350

240000
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Fleerupur ;
7t | Woarmina | Diweara, Tehsil ""‘1'“"’?':;,'.'””'”' 5400 | 97950 [ 42050 JAUHMNI
kalpi B M | =
Heerapur
i Yamuna | Diwara, Tehsil 168 = K hand-06 15000 G150 1 TS 240000
(. Kilpi
Hecrapur
78 | Yomuna | Diwara, Tehail 16599 - Fhnnd 07 15000 | 96750 143250 2AD0M
Kalpi g
79 | Beiwa | OIS, | gl 61012, 861/12Mi | 147 | 12593 20477 13070
I'ehsil - Ol i
B0 | Betwa | P'menya, 860/19 3012 | 30069 5393] $4000
Tehsil - O
81 | Bewa | Prrsan, Vehsil 03215 1234 | 13783 20657 14440

- Kalpi
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9. CONCLUSION & RECOMMENDATION

»

-

\_:l’

To determine ﬂmw_l!bmm of Sand/Morrum in lwn m{ﬁﬂmmd Yamuna) field
 survey and measurement of river bed levels in 81 locations (Ex mmm&mw 13

m}mdﬁnﬁmmﬁﬂpﬂmm

Since the operations of mines / leases is an ongoing process and rivers keeps on replenishing
year to year basis, it was important to estimate the quantity of existing deposits/reserve in pre-

monsoon period, which has accumulated as a result of past replenishment.

Out of 68 existing leases, 11 leases were operational which has attained productions for the
period of Oct-2022 till June-2023. Rest 57 leases were vacant/non-operational which

replenished in past monsoon as well as current monsoon period.

The Maximum replenishment was observed in Kyotra , Kehtahamirpur leases in Betwa river
and Maximum existing reserve along with replenishment were observed in Hirapur .

Simrashekhpur, Mahatauli, Gajraura, and Harishanakpur leases of Yamuna river.

Lease wise rate of nap[enishment'[n this repm‘t will be utilized h_'.l' Suh~Di\risjn}nal Committee

ﬁlﬂl_ use this data for mtenuﬁc prq:wﬂlmn at‘ﬂ:gmnt SHWIB}* Rﬂpnl‘l.
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10. ANNEXURES

e DGPS Ground Contral Point records of Lease with Coordinated with Pre-Monsoon and Post

Monsoon Elevation levels records.

40
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